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lable a statement on an Amendment Ito the 
Articles of Association of the National 
Buildings Construction Corporation Limited, 
New Delhi. [See Appendix XLIV, Annexure 
No. 42.] 

STATEMENT  RE    FLOOD    SITUA-
TION 

THE MINISTER OF SUPPLY (SHRI JAI 
SUKH LAL HATHI;: air, on behalf of Dr. K. L. 
Rao, I beg io lay oi. the Table a statement on 
the flood situation in the country. [See 
Appendix XLIV, Annexure fto. 43.] 

ALLOTMENT OF TIME FOR CONSI-
DERATION OF MOTION RE REPORT 

OF THE UNION PUBLIC SERVICE 
COMMISSION 

MR. CHAIRMAN: I have to inform 
Members that under rule 153 of the Rules of 
Procedure and Conduct of Business in the 
Rajya Sabha, I have allotted three hours for 
the consideration of Government motion 
regarding the Twelfth Annual Report of the 
Union Public Service Commission lor the 
period 1st April, 1961 to 31st March, 1962, 
and the Government's Memorandum thereon. 

MOTION RE REPORT OF THE UNION 
PUBLIC SERVICE COMMISSION 

THE MINISTER OP STATE xs THE 
MINISTRY OF HOME AFFAIRS (SHRI R. 
M. HAJAKNAVIS): Sir, I beg to move: 

"That the Twelfth Annual Report of the 
Union Public Service Commission for the 
period 1st April, 1961 to 31st March, 
1962, together with the Government's 
Memorandum thereon, laid on the Table of 
the Rajya Sabha on the 28th August, 1963, 
be taken into consideration." 

Hon. Members of this House may i&Ve 
noticed that this year the Retort is 
accompanied by its Hindi trans- 

lation.   One of tlie reasons why   th* laying 
of it on the Table of the House was   aeia^ed  
was     oecause  of     our desire tnat tne 
English version as well as the Hindi version 
should be placed before Parliament.    We    
hope    that next time we shall be able to do 
it sooner than we have been able to do so far.   
It certainly is of very great advantage to us, 
to the Government^ to k.iow, to hear the 
various suggestions* from the House which 
is the ultimate authority    to    decide    on    
the various  questions  which     arise bet-
ween the Union Public Service Commission 
and ourselves. 

The House will be glad to know that there 
was only one case in which we had occasion 
to differ from the recommendations of the 
Union Public Service Commission. That 
was merely a matter of punishment. We 
thought that a lighter punishment than was 
suggested by the Union Public Service 
Commission was proper in the case of that 
officer. The facts of the case are dealt with 
at length in paragraph 32 of the report. 

I shall not carry on for long because I am 
eager to    receive    from the hon. Members of 
the House various suggestions,  for  the  Civil   
Service  is the hard core of the     Government, 
and any suggestions, any proposals by which 
we can improve the quality of that Service, 
which is our    constant concern, will be 
welcome.   Therefore, I shall look forward 
eagerly to   any suggestions which may fall 
from th-hon. Members as to how newer ideae 
and newer methods  can  be introduced in our 
selection, in our   training, in our apparatus for 
recruitment, for the question here relates itself, 
firstly, to the methods of recruitment for the 
Civil  Service which  is     our     pride., which 
is our precious treasure, SP""~-dly, to the 
authority which recruits, and thirdly, to what    
goes    together with it,   namely, the training. 

The Appendices are full and frank. We 
have tabulated the various data which are 
available so that the question can be studied 
both from the ad- 



4661                Report of Union Public    [RAJYA SABHA]     Service Commission     4662 
[Shri R. M. Hajamavis.] ministrative 

point of view as well as from the 
sociogical point of view. In particular I 
wish to draw the attention of the House to 
Appendix III in which it will be found 
that the total receipts are Rs. 11 lakhs. 
The expenditure is Rs. 39-52 lakhs. The 
application fees etc. are Rs. 13- 76 lakhs, 
of which Rs. 2 lakhs have been refunded, 
so that the total income made by the 
Union Public, Service Commission is of 
the order of Rs. 11 lakhs. 

[THE DEPUTY CHAIRMAN in the Chair] 

Then it will be found that the allowances, 
honoraria, etc., and the other charges, 
namely, expenditure on examinations 
etc., together come to about Rs. 17-80 
lakhs, so that any charge or any 
suggestion made that the Union Public 
Service Commission is a money-making 
body, is a money-making agency for 
Government is completely devoid of 
foundation. 

SHRI LOKANATH MISRA (Orissa): 
Did anybody make such a charge? 

SHRI R. M. HAJARNAVIS: I have 
heard it mentioned somewhere. Un-
fortunately, I did not deal with il because 
I thought it was all there in the Appendix 
itself. It cannot be taken seriously. 
Whoever reads the Appendix will see that 
such a charge could not be made. Then I 
will nol certainly deal with the charges. 1 
will take a hint from the hon. Members. I 
will not try to defend again? charges 
which have not been made But as I said, 
we are anxious to hav< the various 
suggestions of hon. Mem ber» as to how 
there can be introduced other methods of 
selection than the traditional methods. 

The Indian Civil Service, at least the 
Indian component of it, most of it, has 
nearly always been recruited since 1858 
onwards by competition. There is a 
written examination, and since, I believe,  
1924 or  1925, sometime after 

1921, there has been    an interview. These days 
that interview goes under the name of 
personality test.    I believe that 1450 marks are 
allotted for the written part of the examination, 
and 400 marks are available for being allotted 
as a result of the personality test.   There is 
debate going on here and elsewhere as to 
whether    there should be any personality test, 
and if BO, what should be the basis, and se-
condly, how many marks    should be allotted 
for personality test. I would like to have the 
views of this august House on this important 
subject.   Government have an open mind, 
Madam, on  this subject.   They  are  in  cons-
tant discussion with the Union Public Service 
Commission.   The investigation is carried on 
by the     Union Public Service Commission 
and ourselves to find out which is the true 
indicator of merit, for, as I said, we are anxious 
to see that our methods are so devised that we 
are able to attract and choose the best talen that 
is available in the     service    of the country; so 
that on that subject I will respectfully  invite the 
Members     Of the House to give     us     
suggestions. These are some of the broad 
apects. 

As regards the composition of the Union 
Public Service Commission, it is good to 
remind ourselves that the members Of the 
Union Public Service Commission enjoy a 
tenure of about six years. After that under the 
Constitution they are not eligible for any post 
under the Union Government. That js the end 
of their career. It is only a sense of duty to 
serve the public, a sense of patriotism alone, 
which induces these gentlemen of high merit 
to accept these appointments, and therefore, 
the country owes a debt of gratitude to them. 
It will be difficult for anyone of real merit to 
accept such appointments if doubt is cast on 
his integrity or On his impartiality. There can 
always be two views on a matter. It is always 
possible to disagree. Especially in the case of 
assesment of the future capability of a young 
man there can always be  two  views. There ls     
no 
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astern of examination or selection which has 
been discovered in any eountry to be fool 
proof. Computers are still to be devised which 
will yield absolutely correct results. 
Therefore, ( express on behalf of the Govern-
ment my sense of appreciation, my sense of 
gratitude to the members of the Commission 
who, in isolation, almost in anonymity, are 
serving this nation, and I suggest that any 
criticism tnat may ne made, may made about 
the methods and the procedure, but none 
about the integrity or the impartiality of these 
members. 

Madarn, I move. 

The question was proposed. 
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"Under the rules and regulations framed 

under the All India Services Act, 1951, 25 per 
cent, of the vacancies in the Indian 
Administrative Service/Indian Police Service 
are required to be filled by the promotion 'of 
officers employed in the State Services. 
Selections for this purpose are made on the 
basis of recommendations of the Selection 
Committees constituted separately in each 
State under the presidentship of the Chairman 
(or a Member) of the Commission." 

RAJKUMARI AMRIT KAUR (Punjab) : 
Madarn, I only want to know why there has 
never been a woman member of the Union 
Public Service Commission. More  and  more  
women 
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[Kajkumari Amrit Kaur.] 
are coming into services of all kinds and I feel 
that there is always a certain amount of 
nervousness when the candidates come up for 
their selection interview or whatever else you 
call it, and it would give them a certain 
amount of confidence if there were a woman 
member of the Union Public Service 
Commission. I therefore, wonder if the 
Minister would consider this suggestion. 

THB DEPUTY CHAIRMAN: Perhaps,  it 
has never struck them. 

SHRI R. M. HAJARNAVIS: Of course, 
there are so many talented women available. 
We have a very large, shall I say, segment to 
choose from. One of the reasons—may I 
suggest—is that talented ladies, the sort of 
persons who would be qualified, choose a 
political career rather than a career of 
renunciation. 

THE DEPUTY CHAIRMAN: I wonder if 
that is so. Is that your conviction? 

SHRI R. M. HAJARNAVIS: I merely-
suggested but certainly this is a matter which 
ought to be taken into consideration, though I 
must state that as a matter of principle the 
composition of the Union Public Service 
Commission should not be made on the basis 
either of religion or of easte or of sex. 

THE DEPUTY CHAIRMAN: I would like 
to know whether it was ever affered to a 
woman. 

SHRI R. M. HAJARNAVIS; Madam 
probably knows more about it than I do, and I 
Would not be able to answer the question. I 
would just like to know whether a choice is 
made between a person having the requisite 
merit, between a political career and ending 
her  career with the . . . 

Tms DEPUTY CHAIRMAN: I do not 
think all women choose a political career. 

DR. NIHAR RANJAN RAY (West Bengal): 
I think the Minister » taking a very 
indefensible position. If I am allowed to speak 
later, I woiild certainly support this. In fact, I 
was going to mention it. 

THE DEPUTY CHAIRMAN: You would 
support the Minister? 

DR. NIHAR RANJAN RAY; No. I was 
going to mention this that there has not been 
any woman in the Union    Pub.ic    Service    
Commissioa 
since its inception. 

SHRI M. P. BHARGAVA (Uttar Pradesh): 
Madam Deputy Chairman, I am very grateful 
to the hon. Minister for bringing forward this 
motion for discussion of the Twelfth Report 
of the Union Public Service Commission. I 
am very grateful to the Union Public Service 
Commission for giving this Report which is 
full of facts and figures. While speaking on 
the Eleventh Report I had said that it is not a 
very satisfactory position that we discuss a 
Report which is eighteen months old before 
this House. It would have been proper to 
discuss the Thirteenth Report at this time of 
the year rather than the Twelfth Report. The 
Report was signed on the 24th November, 
1962, by the Commission. I do not understand 
why it should take nine months for the 
Government to place it on the Table of the 
House because it was placed on the Table of 
the House on the 28th August, 1963. I do 
hope that steps will be taken in future to see 
that the Reports are placed as early as possible 
and opportunity is given to this House to 
discuss a matter which is rather freak than a 
matter which has become eighteen months or 
so old. 

While speaking on the Eleventh Report, I 
had spoken about finding a proper 
accommodation for housing the Commission 
for its work. I am very-glad to note from the 
Report in paragraph 5 that the construction of 
a new office block to meet the present need 
for extra office accommodation is in progress.    
I do hope it will be 
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available to the Commission before long. 

Another point which I had then rttade out 
was for giving a proper hall to the Union 
Public Service Commission for holding their 
examinations. And I am again happy to find 
that efforts are being made in that direction, as 
is said in the Report: 

"The Commission's proposal for the 
construction of a building for holding 
examinations is under consideration of 
Government." 

I do hope it will not be very long, as is usual 
in most cases in the Government, for arriving 
at a decision and it will be possible to take a 
decision early and remove this one great diffi-
culty which the U.P.S.C, have been 
experiencing year after year for holding the 
examinations. They have to run to private 
places for getting their halls and sometimes it 
becomes just very difficult. Therefore, it is of 
utmost importance that a hall is provided to 
them as soon as possible. 

Now, I would bring to the notice of the 
House, Appendix XIII, which deals with 
"requisitions cancelled". The Appendix deals 
with "List of posts for which requisitions were 
cancelled after advertisement but before inter-
view", and there are as many as nine eases 
where this was done. I do not understand why 
the Ministries cannot make up their mind 
before asking the Union Public Service 
Commission to recruit and what are the 
pressing demands that make them change their 
mind so soon after asking the U.P.S.C. to 
recruit for a certain post. Still worse is a case 
in Appendix XIV where the Agricultural 
Marketing "Department asked the 
Commission to recruit a Deputy Senior 
Marketing Development Officer. The U.P.S.C, 
accordingly advertised for the post. They 
scrutinised the applications. They called 
persons for interview and when they were on 
the point of sending their recommendation 
came the advice from the Ministry that they 
did not want this post and that they 

were thinking of upgrading or lowei1-grading 
the present post and filling it up by 
departmental promotion. This is, in my 
opinion, a very sad state of affairs. It brings 
harassment to the people who apply from 
various places, who come for interview and 
then they have to wait for ever to receive any 
further information from the U.P.S.C. 
Obviously, the U.P.S.C, in such cases cannot 
send any advice. They cannot say that the 
candidate has been selected nor can they say 
that he has been rejected This places them in a 
very awkward position. 1 would, therefore, 
request the Government of India to make up 
their mind on a firm baste before approaching 
the Union Public Service Commission for 
recruiting for any particular posts. 

Then I would invite the attention of the 
House to delayed appointments on the 
recommendations of the U.P.S.C. I can 
understand if it is a delay by a month, two 
months or even six months. But if we go 
through the cases given in Appendix XV we 
find that there have been cases where offers 
were not sent for three years after the 
recommendation of the U.P.S.C, had been 
made to the Ministries. This is a very unsatis-
factory position. 

SHRI KHANDUBHAI K. DESAI (Gujarat): 
How many such cases are there? 

SHRI M. P. BHARGAVA: In all 46 cases 
are there varying from six months to over two 
years. So in cases where the Government 
cannot send its offer for more than a year, that 
is a thing which has to be taken seriously by 
the U.P.S.C, and the Government must come 
and explain to the U.P.S.C, why this delay has 
occurred. 

Now, I find that there is a tendency for re-
employment of their employees which is 
gradually increasing specially in the Railway 
Ministry. I can understand re-employment in 
cases of technical people where it is difficult 
to find  people with qualifications to fill 
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[Shri M. P. Bhargava.J those posts. But it 
should not be made customary to re-employ 
people whether they are technical or 
otherwise, because by re-employing such 
people you debar other eligible persons 
coming in and this again, in my humble 
opinion, is not a satisfactory position. 

Then, I come to Appendix XX which deals 
with "Delayed references relating to temporary 
appointments". I had spoken about it while 
speaking on the Eleventh Report and I repeat 
again today that the Government departments 
are gradually getting into a habit of making ad 
hoc appointments for such posts which should 
be normally filled by the Union Public Service 
Commission. And then they go on delaying 
things without making a reference to the Union 
Public Service Commission for their concur-
rence, and they try to keep on the posts so 
filled going on for years and years together. I 
would quote two examples only which are 
given here. In one case, a person was 
appointed on 29th November, 1958 and 
reference was not made till 20th May, 1961. In 
another case, which is very distressing to find, 
the appointment was made on 7th April, 1958 
and no reference was made for three years to 
the Commission till 12th May, 1961, and on 
some pretext or the other the person was 
allowed to function without the concurrence of 
the Union Public Service Commission for 
three years This, again, is a matter which 
should be strictly taken up by the Union Public 
Service Commission with the Ministries 
concerned and such things should not be 
allowed to happen. After all, the U.P.S.C, has 
a specific purpose to perform and every Gov-
ernment department should see that the 
recommendations of the U.P.SC, are 
expeditiously carried out without any excuses 
being made. 

SHHI R. M. HAJARNAVIS:    Which is the 
serial number, which Ministry? 

SHRI M. P. BHARGAVA:    Deputy Chief 
Accountant. Municipal Corpora- 

tion of Delhi, The appointment wac made on 
7th April, 1958 and referent* to the U.P.S.C, 
was made on 12th May, 1961 and we do not 
know still whether the concurrence of the 
U.P.S.C, has come or not 

Now, 1 have to come to a very delicate 
point, and that is one about which reference 
was made by the previous speaker also. On 
6th February 1960, the U.P.SC, issued a noti-
fication to the effect that it will be bo ding a 
limited competitive examination for 
promotion to the regular temporary 
establishment of Assistant Superintendents of 
the C.S.S. in June 
1960. The notification further stated that 
reservation of 12J per cent, would be made 
for Members of the Scheduled Castes and 5 
per cent tor Members of the Scheduled 
Tribes. Tbe result of the examination was 
announced  by  the  U.P.S.C,   in  April 
1961. In the notification announcing the 
results, the number of vacancies given was 48 
out of which only 16 were unreserved and 28 
reserved for members of the Scheduled Castes 
and the Scheduled Tribes. That is, 67 per cent, 
of the vacancies was reserved, instead of 17§ 
per cent, which was announced before. I am 
all for tb* uplift and absorption on equal terms 
of the Scheduled Castes and tbe Scheduled 
Tribe candidates, but may I invite the attention 
of the hon. Minister to article 335 of the 
Constitution which says that #ie claims of the 
members of the Scheduled Castea and the 
Scheduled Tribes shall be taken into 
consideration consistently with the 
maintenance of efficiency of administration, 
etc. That was challenged in the Supreme Court 
as is well known to the House. The abnormal 
reservation deprived those successful 
meritorious candidates who would have 
otherwise got in because the percentage was 
raised from 17J per cent, to 67 per cent. Now, 
I would like to know very humbly from the 
hon Minister what steps are being taken by the 
Home Ministry to implement the judgment of 
the Supreme Court and to restore back the 
positions of those meritorious candidates 
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who would have qualified but for the 
reservation, being raised from 17| per cent, to 
67 per cent. 

This brings me to another question about 
which I have been speaking earlier and that is 
about the formation of a panel of left-overs of 
the 1959-60 examinations. We were assured 
in this House—and in the other House the 
Speaker had to intervene at a certain stage—
that the panel will be formed and posts will b 
filled as and when vacancies arise. This panel 
was formed for five years. Though one and a 
half years have elapsed I am very sorry to say 
that not a single person has been absorbed. 
Not only that, not even the list or the panel 
formed has been made public. I do not 
understand why the Government should deny 
a right which belongs to those candidates who 
had duly qualified. Where is the objection for 
the Government in publishing those lists and 
taking from those lists people for absorption 
as and when vacancies arise. As I said, one 
and a half years have already elapsed and only 
three and a half years are there in which the 
panel will exist and then it will lapse and 
justice will not be done to any of the 
candidates so affected. What surprises me 
most was, if there were no vacancies, where 
was the need for the U.P.S.C, to issue a noti-
fication on 30th March 1963, that they will be 
holding another examination for forming such 
lists, on 6th August 1963? Either the Home 
Ministry has bungled or the U.P.S.C, has been 
ill-advised in issuing that notification and 1 
would like the Home Minister to explain to 
this House why this noti-iication was issued. 

The story does not end there. The people 
took leave, they prepared for the examination 
and seven days before the examination, that 
means on the 29th July 1963, after the persons 
had consumed their earned leave, their casual 
leave, their privilege leave, they are informed 
individually that the examination has been 
cancelled and no examination will take place 
this year.   This is a very sad state of 
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affairs and I would like the Home Minister to 
explain who has bundled in this case, whether 
it is the Home Ministry or the Commission. I 
want the U.P.S.C, to be an independent body 
over which nobody can cast any doubt. It will 
be a very unsatisfactory position if the 
U.P.S.C, has been playing a subservient role 
to the Home Ministry.   Thank you. 

SHRI A. D. MANI (Madhya Pradesh): 
Madam, in considering the Report I would 
like to play a tribute from this side of the 
House to the impartiality and the diligence 
with which the U.P.S.C, has carried out the 
duties entrusted to it under the Constitution. 
Whatever might be said about many of our 
public institutions, it must be conceded that 
the U.P.S.C, is held in the highest esteem for 
the integrity of its selections and such a 
Commission is necessary for the efficient 
functioning of democracy in our country. 

I would like to refer to page 3 of the Report 
where a reference has been made to the I.A.S, 
selection being made on the basis of various 
tests including what is called 'personality test'. 
The personality test has come in for a lot of 
criticism year after year and there are quite a 
number who feel that the personality test 
should be given up. As one who has sat on the 
interview boards of the U.P.S.C. I must say 
that the only way in which we can judge the 
alertness of a person's mind is by what is 
called a personality test. There is no other 
way. 

SHRI SHEEL BHADRA YAJEE (Bihar): 
Are you following Comrade Khrushchev by 
ending personality test? 

SHRI A. D. MANI: The written test does not 
indicate the alertness of a person and the way in 
which he would react to various situations. In a 
personality test alone, the capacity of a person 
can be measured, but I would like to say this 
that one of the reasons why many candidates do 
not i fare well in the personality test is I   that 
they are not able to answer ques- 
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[Shri A. D. Mani.] tions in English. If 
questions are put to them in their regional 
language or in Hindi, the answers might 
have been different. It is the inability of 
persons to express themselves with sufficient 
fluency in the English language that is 
responsible for some of the failure before the 
Selection Boards of the U.P.S.C. 

There is one other suggestion I should like 
to make and it is this. Apart from allowing 
questions to be put to these candidates in 
Hindi, I would like an enquiry to be 
conducted by psychologists and 
educationists into the question of the 
personality test and the U.P.S.C, should 
make available to the candidates, who appear 
before it, a brochure to indicate what are the 
qualities they expect in a successful 
candidate who appears before a Selection 
Committee of the U.P.S.C. A large number 
of people do not know what questions would 
be asked and they are forced to depend on 
various text-books and vade-mecum 
published in India on probable questions 
which are likely to be asked by the U.P.S.C. 
I would, therefore, feel that the Commission 
itself must come forward and bring out a 
brochure and this has been done in the U.S. 
for various services where recruitment is 
taking place, to indicate what kind of quality 
is expected from a candidate. 

I would like to refer also to page 5 of the 
Report where the Commission has  mentioned    
that in the    case  of combined    services,    of    
engineering examinations  and  others,  they 
found that there was a shortage of engineers. 
Some attempt, has got to be made by Ihe 
Government, the U.P.S.C, and the Home    
Ministry,   to  make  known  in the  various    
engineering    colleges in the country, what 
prospects engineering  candidates    have  in  
the  Central services.    The  information   is 
not   as widespread as people might imagine. 
In the United States, some years ago, I  tried  
to find out how  the Federal Government  
recruits  persons  for  the Federal   
departments.     No   advertise-  \ ments  are    
inserted  in  their    news- 

papers. The notmcaiions ana we qualifications 
needed are sent to all the schools and public 
institutions in the country and then the 
candidates are asked to apply. They try to go 
out of the way to search for promising talent 
to man the services. Similarly, I feel that with 
regard to the engineering services, the 
Government should make an attempt through 
its educational apparatus, to get more and 
more engineering candidates to sit for these 
examinations. 

My hon. friend, Shri Bhargava, referred to 
the judgment of the Supreme Court in what is 
called the "Carry-forward rule Case". About 
23 candidates had been affected by this rule 
and these 23 cases were, more or less, 
considered by the Supreme Court in the case 
which was filed before it. I think that justice 
requires that whatever might be the 
Government's policy with regard to the future 
allocations and the Carry-forward Rule, in the 
light of the judgment of the Supreme Court, 
these 23 candidates, some of whom got as 
much as 60 per cent, and 65 per cent., should 
be given the chance for promotion to which 
they are entitled. Justice should be done as a 
result of the judgment of the Supreme Court. 

I would also like to refer to the courses of 
study prescribed for the I.A.S, examination. I 
find here on page 31 that Spanish and Chinese 
and Sanskrit are the three languages which a 
person can choose for the examination. Why 
choose only-Spanish and Chinese? The inter-
national languages are French, German and 
Russian. We are not interested only in 
producing Chinese experts and Spanish 
experts. As a matter of fact, our diplomatic 
contacts with the so-called Spanish world of 
South America are so few that a person who 
studies Spanish as his optional subject may not 
find the same opportunity of employment as 
the others. He can have it only in South 
America. 

SHRI R. M. HAJARNAVIS:   Except tn  
Brazil,  in  the  whole    of    South 
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America, Spanish is spoken. And also in the 
U.N. meetings they insist on speaking in 
Spanish, though they are equally fluent in 
English. 

SHRI A. D. MANI: Madam. I have been to 
Rio de Jeneiro and Brazil and I found that the 
contacts with the South American world were 
few. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): Because they did not know Spanish. 

SHRI ARJUN ARORA (Uttar Pradesh): 
There should be more who know Spanish. 

SHRI A. D. MANI: I want Russian to be 
included, also French and German. 

SHRI MULKA GOVINDA REDDY 
(Mysore): Russian is already there included. It 
is there on page 31, sixth from the bottom. 

SHRI A. D. MANI: I would like French and 
German also to be added being  useful  
languages. 

SHRI R. M. HAJARNAVIS: I am not quite 
sure, but this list only gives the subjects 
chosen by the candidates who were 
successful. For aught I know, French and 
German may be there. I will give the 
information later on in the debate. 

SHRI A. D. MANI: Madam, further, I 
would like to suggest this. In the future, India 
is going to have a Fourth Five Year Plan, a 
Fifth Five Year Plan and a Sixth Five Year 
Plan. So there should be a separate paper on 
Plan problems, because all officers who 
would be recruited, would be called upon to 
deal with some Plan problem or the other 
during their official career. 

Madam, now that Hindi is going to be 
introduced as an optional language for 
answering papers in the U.P.S.C,  
examinations . . . 

SHRI R. M. HAJARNAVIS: If I may 
interrupt the hon. Member, I would like to 
inform him that French is a subject which can 
be offered. As for German, I am making an 
enquiry. 

SHRI A. D. MANI: Thank you. I shall be 
very happj if these two languages also could 
be offered as optional subjects. 

Madam, I would like to say that since 
Hindi is being accepted as an optional 
language for answering the papers, the 
U.P.S.C, should fix some criteria for 
comparison of papers written in English and 
those in Hindi. For example, what percentage 
of marks should be given for matter and what 
percentage for the manner? (Interruption). .1 
have only two or three more minutes and it is 
almost lunch hour, and I would like to make 
one or two more points. 

SHRI R. M. HAJARNAVIS: I would not 
like to interrupt. But I would like to submit 
that this is a very important question which is 
engaging our attention, namely, how to value 
the two papers, how to value answers in these 
two languages, English and Hindi, and still 
maintain the same standard. We would like to 
have the suggestions of the hon. Member who 
has had experience in this matter. 

SHRI A. D. MANI: ,1 have served in 
educational institutions on some of the 
Selection Committees, and wherever I have 
served, I have insisted and my point has been 
accepted, that 70 per cent, of the marks 
should be for the matter and 30 per cent, for 
the manner. A person should be judged by 
what he puts into his answer paper, by what 
he states, not by the fine flowery way in 
which he speaks or writes. I will give 70 per 
cent, for matter and 30 per cent, for the 
manner and because there will be a difference 
between the answer paper written in Hindi 
and the one written in English, I would like 
the criteria to be laid down. 

DR. NIHAR RANJAN RAY: It is not such 
a simple thing. 

SHRI A. D. MANI: I would like this matter 
to be examined by the U.P.S.C The hon. 
Minister asked me for my suggestion and I 
gave him my own reaction. I would give 70 
per cent for matter and 30 per cent, for 
manner 
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DR. NIHAR RANJAN RAY: Does the 
hon. Member think that form and    content 
can be dissociated? 

SHRI A. D. MANI: It is a very important 
question and I would like it to be examined. 
My time is short and I want to make one 
more point in the two minutes that I have 
still left. 

With regard to the one case of the Foreign 
Service Officer in which the Government did 
not agree with the recommendation of the 
Commission, I would like to make a 
suggestion to the hon. Minister that since 
such cases are so few, in order to make the 
Commission feel that all their recom-
mendations are properly scrutinised, it is 
better to refer such cases to the Attorney-
General before Government takes a decision. 
The decision of the Government will be final. 
It need not be bound by the Attorney-
General's opinion. But the Public Service 
Commission should not fee'l that one of its 
recommendations made in its capacity as a 
quasi-judicial authority, has been set aside by 
the Government for some reason or the other. 
I feel that this is necessary, because accord-
ing to the facts stated by the Commission, 
though the amount might be Rs. 49 or Rs. 50 
it was the case of a Foreign Service Officer. 
This person might serve in Pakistan or in 
some vulnerable part of the world. We do not 
want any Foreign Service Officers who are 
liable to temptations like this for carpets or 
gubbahs. The Government should have seen 
that the case was one relating to a person 
from whom the highest standard of conduct, 
almost impeccable conduct, was called for, 
particularly in this Foreign Service, and I 
would have really liked Government to have 
accepted the recommendation of the 
Commission and to have retired the officer 
com-pulsorily. He would not have lost much. 
He would have got some money from his 
provident fund and also some gratuity and so 
on. He had been retained in service and 
appointed to Grade V and told that his future 
promotion   would   depend   on   his   per- 

formance in this Grade V. This amounts, in 
my opinion, to a defiance of the 
Commission's recommendation. 

I do hope that the Government will not 
give room for the public to feel that they are 
sitting as a sort of a reviewing authority on 
the rec'om-mendations of the Union Public 
Service Commission and in cases where 
discipline is involved, they should not set 
aside the recommendations of the 
Commission, particularly, when the U.P.S.C, 
has brought to bear on tlie problem its 
keenest judicial mind.   Thank you. 

THE DEPUTY CHAIRMAN: The House 
stands adjourned till 2-30 P.M. 

The  House  then   adjourned for 
lunch at one of the clock. 

The House reassembled after lunch at half-
past two of the clock, THE VICE-CHAIRMAN 
(SHRI M. GOVINDA REDDY) in the Chair. 

SHRI NAFISUL HASAN: Mr. Vice-
Chairman, I join the hon. Minister in paying 
my humble tribute to the Union Public Service 
Commission for the splendid work they are 
doing and the onerous duties they are perform-
ing. The Report that is before us gives a 
picture of the various type of work that the 
Commission have been doing. I also have to 
congratulate the Government for having 
accepted the recommendations of the 
Commission in all cases excepting one. I 
remember that during the last Report's 
discussion also, there was only one case in 
which the Government were unable to accept 
the recommendations of the Commission. I 
also recollect that as far as that case went I 
expressed my view in this House that the 
Government were fully justified in not accept-
ing the recommendation of the Union Public 
Service Commission. I regret to say that on 
this occasion I am not prepared to express the 
same opinion. 
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The   facts   of   the   case   have   been  . given 
in the Report and I have also seen  the  
explanation  of the  Government.   I will not 
go into the details of  the  case  but only  state  
that  the enquiry officer found the officer con-
cerned   guilty   of   four   out   of    five 
charges.   The   Commission  went  into the 
evidence and the documents and found  that 
the  officer concerned was not   guilty  of   
another   charge.   They also  found  that part 
of two  charges were  not  proved,  but  as  far  
as  the findings  on  charges  two     and  three, 
which  are  quite  serious  and  involve 
dishonesty, are concerned, the findings of  
both  the   enquiry  officer  and  the 
Commission    are    concurrent.      One thing 
more I  want to point, out and that is that 
Government are not bound to refer a ease to    
the    Gommission unless the  action they want 
to  take affects    the    officer concerned.    If  
a complaint is made  against an officer, a 
preliminary enquiry is made. After that 
preliminary enquiry, charges are framed  and  
a  regular    departmental enquiry    is    
conducted.      After    the enquiry  is    over,  it  
is open    to  the Government to find that the 
charges have  not    been proved or    that the 
person is not guilty in which case it is not 
necessary to refer' the case to the  
Commission.    In  this  case,   after the report 
of the enquiry officer was received by the 
Government a notice was given to the officer 
concerned to Bhow cause why one of the 
penalties as required    under the 
Constitution— dismissal, removal  or 
demotion—only in respect of these three 
penalties is a notice issued—'should not be 
inflicted upon him.    Whatever he had to say 
either on the charges or on the question of 
penalty, he said in the explanation which he 
submitted. This was considered   by   the   
Government   and presumably the 
Government were not satisfied   with   the   
explanation   which he    gave    and    
probably    they    also accepted  the  findings  
of the  enquiry officer.      It was  after that 
that  this case was referred to the Commission. 
I  would like to know from the hon. Minister  
whether  in the  communication which they 
sent to the Commission  they  had  indicated  
that  it  was 

their opinion that it was only a case of 
negligence. The findings of the Government 
contained in the explanation speak only of the 
officers' negligence; it may be gross. Other-
wise, the findings of the enquiry officer were 
there. 

This case raises a very grave suspicion that 
the subsequent action of the Government was 
an after-thought, unless it is shown that in the 
letter of reference, it was indicated to the 
Commission that although they did not think 
that the charge as framed had been proved but 
that they thought that the case of negligence 
had been made out against him. If this had 
been done, of course, there is no suspicion. 
Otherwise, when a reference was being made 
to the Commission, if Government had not 
indicated that they did not agree with the 
findings of the enquiry officer, naturally, a 
suspicion arises that the subsequent action of 
the Government was an after-thought. 
Charges number  (ii)  and  (hi)  read as 
follows: 

"(ii) knowing or having reason to believe 
that the carpet was priced at Rs. 1,591 only, 
he had obtained from his office a cheque 
for Rs. 1,800, got a false receipt for a like 
amount from the firm and allowed it to be 
placed  on  Government  record; 

(iii) he had either misappropriated or 
misapplied for his own use the balance of 
Rs. 209 or misappropriated to his own use 
two blankets and a gubbah purchased 
wholly or partially with Government 
funds." 

Now, there is one thing important in charge 
number (iv). I shall read out that also. 

"(iv) he had neither obtained from the 
firm concerned a true and correct statement 
of the articles purchased, nor reported a'll 
the purchases made by him to Government, 
nor included the purchases in the 
compendium of Government property;" 

Therefore, if the gubbah was also purchased 
on account of the Government, 
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[Shri Nafisul Hasan.] that should have been 
shown in the compendium of Government 
property. This clearly indicates that the action 
was dishonest and I am sorry to find that an 
officer who hag been found to be dishonest is 
allowed to continue in a very responsible post. 

A gratifying feature in the Report is the 
success which has been obtained by quite a 
large number of Scheduled Caste candidates 
in the I.A.S, and other  competitive  
examinations. 

 
THE VICE-CHAIRMAN (SHRI M. 

GOVINDA REDDY):    You can continue. 
SHRI NAFISUL HASAN: Is the quorum 

complete? 
THE VICE-CHAIRMAN (SHRI M. 

GOVINDA REDDY): We will get the quorum. 
SHRI NAFISUL HASAN: I was saying that, 

unfortunately, during the past it was not 
possible to recruit the required number of 
Scheduled Caste and Scheduled Tribe 
candidates according to the proportion fixed 
for them. The real reason for that is, that 
according to our Constitution, this recruitment 
has to be made without affecting the 
efficiency of the services. Therefore, a 
minimum standard has always to be fixed and 
any candidate who does not come up to that 
minimum standard is not considered fit for 
being recruited. I had occasion to see the 
training centre at Allahabad, I think, in 1960 
or 1961, and I had occasion to talk to the 
Scheduled Caste and Scheduled Tribe 
candidates who were being trained there.    
There was a test by interview 

t[ ]   Hindi   transliteration. 

in which I also tooK part ana we nau occasion 
to meet them. And this experiment of the 
Government, I think, has proved very 
successful and mostly, I believe—I have not 
checked it up—most of the candidates who 
have succeeded, are those who were trained at 
Allahabad and maybe in other centrei too. 

SHRI R. M. HAJARNAVIS: I am happy to 
confirm the hon. Member's presumption. 

SHRI NAFISUL HASAN: There is a 
proposal for constructing an examination hall 
in Delhi by the Union Public Service 
Commission. The matter hag not been taken 
up, probably, because of the emergency but, I 
think, the matter requires reconsideration 
because the examination centre is not Delhi 
alone. Examinations are held all over the 
country and an examination hall in Delhi will 
be useful for only a limited number of 
candidates. Some arrangements are made in 
my own State; of course, we have got an 
examination ha'll. The examinations are held 
at different centres and even in Allahabad 
they have to obtain the loan of some school 
building or some hall. That is how they carry 
on with these examinations. Probably, all the 
examinations put together will require the use 
of the hall for only 20 or 25 days in the whole 
year and I do not think that a separate hall is 
necessary. 

Only one word about the point on which the 
hon. Minister wanted our suggestions, that is, 
about the personality test. He said that the 
written examinations carried 1400 marks 
while the oral personality test carried 400 
marks and he wanted to know whether it is 
necessary to continue to have these 
personality tests or whether the results could 
be based only on the written tests. I am afraid, 
Sir, the very idea of giving up the personality 
tests is wrong. It has a long history. Formerly, 
it was necessary to obtain a minimum of 33 
per cent, marks in personality test, but subse-
quently,  it    was  given  up    and  the 
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marks obtained in the personality test are 
added on to the marks obtained in the written 
examinations. Now, the Commission is 
recruiting candidates for the executive 
services also. It is not for clerical jobs alone 
where perhaps the personality test may be 
dispensed with. A person may get very high 
marks in the written examinations but for 
executive work there are certain things, for 
instance, initiative, commensense etc., that 
have to be judged only by a personality test. 
When this minimum requirement of 33 per 
cent, of the marks was done away with, I was 
thinking that although this 33 per cent, was a 
high percentage and that it should not be 
insisted upon but for the executive services 
and for other services, where personality 
does count, some minimum must be insisted 
upon. But that minimum is not being insisted 
upon and now to go to the length of giving 
up the personality tests altogether will be, in 
my opinion, a wrong step. 

SHRI K. V. RAGHUNATHA REDDY 
(Andhra Pradesh): Mr. Vice-Chairman, the 
hon. Minister, in his opening address, while 
introducing the Report of the Union Public 
Service Commission, asked the House 
whether we have got any suggestions to 
make on the question of personality tests; he 
said that the Government had an open mind 
on this issue and that any suggestion in this 
behalf would be welcome. 

Before we deal with this question of 
personality tests, unless we understand the 
role of the services as such in the society, we 
will not be able to evaluate the problem of 
personality tests in relation to the selection of 
candidates. Mr. Vice-Chairman, it had been 
my persistent theme, probably to the point of 
boredom sometimes, that having declared our 
objective to be the attainment of a socialist 
society by a process of evolution and 
development under a democratic structure of 
Government, when we have decided that we 
shall take this 

country forward to a socialist pattern of 
society,  we    must find    out what exactly is 
the role of the services in the  context of this  
social  dynamism. As  we know,  the  
Government is  an instrument of the popular 
will represented by Parliament and the various 
policies    enunciated    by    Parliament are to 
be carried out by the Government or rather to 
put it in the language  of  the  Constitutional    
laws,   the instrumentality   of  Parliament  is  
the Government   and   consequently,    the 
various executive actions of the Government 
will have to be carried out through  the    
instrumentality    of the various    departments     
and     officers. After all, it is the human 
agency that matters   in   carrying   on   the   
governmental   activities   in   any   department 
of  life.    Having  realised  this   if  we agree 
that we should develop a vested interest in 
socialism,  then unless the persons  who  are  in  
charge not  only in the  Government    but  also  
in the services   who   have   to   carry   on   the 
executive  duties  of  the  Government, develop   
this  kind  of  vested  interest in  socialism,   
this  country  can  never go forward.    I well 
remember one of the remarks made  by  you,  
Sir,  that in the present context of things, it is 
very difficult,    unless  we  hasten the process, 
to take the country to socialism even within  
IOO  years.    It  is  a very    significant    
remark    which    I always remember.    When 
that is the case I request the hon. Minister, who 
is  in  charge  of the  services,  to  deal with 
this problem from this angle. Il' we  are  once  
clear  about  our  objectives  in  our  mind  then   
there  is  no difficulty. 

Now, taking this question of personality 
test, is it a problem of biology or is it a 
problem of psychology or is it a problem of 
entire social consciousness in terms of social 
dynamics, the society having its impact on 
psychology and ideas having their impact on 
society? Unless we understand this problem of 
personality tests in relation to social dynamics 
having its impact on the psychology of human 
beings, we will not be able to appre- 
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[Shri K. V. Raghunatha Reddy.] ciate the 
problem of personality tests in the context of 
our social development. Then the question 
arises, is it merely a problem of biology? If it 
is a problem of biology, there are medical 
experts who can deal with these candidates 
who are to be selected and who are to be 
disqualified sometimes for want of proper 
biological satisfaction. In this case, it is for the 
medical experts to evaluate the problem of 
personality in relation to biology. Or is it a 
problem of mere psychology? If it is a problem 
of mere psychology, it belongs to the realm of 
subjectivism. How is it possible even for a 
number of experts, however intelligent they 
may be, to judge it? I grant that they might be 
very experienced people with a lot of 
knowledge of men and matters, but still the 
interview takes place for a short time. Within a 
very short time, maybe five minutes, ten 
minutes, will you be able to evaluate a person 
even in relation to his psychological 
processes? If you, Sir, kindly permit me, I 
would like to say this For instance, if our 
previous Home Minister, Shri Lal Bahadur 
Shastri, for whom all of us have got very high 
regard, to be sent for a personality test, I do not 
know what would be the opinion of 
psychologists. But he is one of those very rare 
speakers in this House who achieved 
maximum effect with the minimum number of 
words. If we listen to him for half an hour, he 
would make such an impression on any person 
that one would form a high opinion about his 
personality. And we have felt the impact of his 
personality in this House. When that is the 
case, how are you going to judge a person by 
his personality within a few minutes? 

But the question would remain: If there is 
not this process of interviewing at least, how 
are you going to judge the social 
consciousness of a person in relation to his 
fitness for recruitment to the services? For this 
you will have to insist on introducing one or 
two papers which will be common   to   all   
students   offering   all 

subjects. For instance, I understand the general 
English paper is common to all the services, 
whatever might be the department of service 
they might offer, for the purpose of the-
examhmtion. Similarly, there must be one 
paper for all students, who would take their 
competitive examination, on planning and 
principles of socialism, as a compulsory paper. 
You may also include the Directive Principles 
of the Constitution in that. That would give 
you an idea whether the candidates who sit for 
the examination have got some idea about the 
objectives and ideals which this country stands 
for and what the Government would expect of 
them. That is one test for knowing whether the 
person has understood the social objectives of 
India, what Parliament stands for, what 
planning stands for and what the Constitution 
stands for. 

Then, the next question would be that the 
people who constitute the interviewing 
committee will have to evaluate the person in 
relation to his reactions to various problems 
that he may have to confront in later life, that 
is, as a Government officer and this problem 
cannot be solved within a short span of five 
minutes or ten minutes. Once you are satisfied 
that the persons have their academic 
standards, then you give them training for two 
or three months. During the course of three or 
four months you observe their conduct and 
satisfy yourself whether these men would be 
able to stand the test of service, the type of 
service which you want. In such a case you 
will be able to evaluate the person, rather his 
personality in relation to his social 
consciousness. It would be a proper guide and 
test to see whether he would be able to fulfil 
the tasks which he is likely to be entrusted 
with. This is one aspect 

The next aspect, when we deal with the 
services, is this. I remember what C. K. Allen 
said in his "Law and Order". As far as the 
services are concerned—unless it is stated to 
be  otherwise—once  they got selected 
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to the old I.C.S., their security of service was 
guaranteed. In the case of a lawyer like me or 
a lawyer like the hon. Minister or a medical 
man, who is a private practitioner, their 
fortunes are uncertain. They will have to 
depend always on their wits to satisfy the 
people who come to them, if they have to 
continue in the profession and make good of 
it. As far as the services are concerned, except 
in proved cases of misconduct or absolute 
uselessness, once they join the services, their 
term of service is assured, their security of 
service is assured. Once they join the 
services, while absolute security is there, they 
form themselves into a kind of caste in the 
social group. They form into a caste and their 
entire psychological reaction to various 
matters, to various processes, to various 
developments that take place in the country, 
gets slightly changed. 

The question is how to check that kind  of    
stagnation  in   the    case  of officers who 
slowly but surely relapse into  a mood  of 
lethargy  and  also a kind of antagonism which 
is not contemplated   for   the   purpose  of   
social development.     In   such   a   case   
what has  to be  done?      That also counts. 
rfow  are  you    going to  train them.' How are 
you going to enthuse them? In what form are 
you going to train them  from  the  university  
stage  and then train them in various  adminis-
trative  institutions?      Otherwise,  the 
personality test is not going to be of any use at 
all.   While I agree that the personality test has 
to be viewed in the  context   of   the   social   
consciousness of a man, not purely a 
biological concept, this  test can have  any 
useful value provided you test the man, you   
understand   the   man   and   trjain the man for 
that purpose over a period of  time—not  in  
five  minutes  or  ten minutes.      A  solution  
to  this matter will     have   to   be   found.     
Once  we develop a vested interest in 
socialism I am sure the solution will be found 
very soon. 

Thank you. 

SHRI P. N. SAPRU (Uttar Pradesh): Mr. 
Vice-Chairman, I should like, first of all, to 
pay a tribute to the ability with which the 
Report has been written and the Commission 
is fortunate in its Chairman who is a 
distinguished civi'l servamt of Uttar Pradesh. I 
should like also to say that it is a matter for 
regret that the members have no pension. I 
raised the question of pension for the mem-
bers of the Commission last year and I did so 
a year before, i think in some States they have 
accepted the principle of pension. 

SHRI ARJUN    ARORA:    Some    of them 
are already pensioners. 

SHRI P. N. SAPRU: Well, I do not share 
my friend's outlook. I do not know what his 
outlook is. Some High Court Judges have got 
a pension. Even »* you do not serve the whole 
period, you have a pension-attached to your 
post. I do not see why Members of the Public 
Service Commission who cannot, and rightly 
cannot, be re-employed, have no pension 
given to them. You will not be able to attract 
the best material from public life for the 
position of Member of Public Service 
Commission if you do not make the 
conditions more attractive than they are. 

Then, I should like to say that the question of 
State Public Service Commissions     cannot    
be    ignored.     The State Public Service 
Commissions are appointed by the Governor.   
Now, we are thinking in terms of the emotional   
integration   of   the   country.   The word     
'emotional     integration'     has become a 
familiar one in this country. It   has   become   
one   of   those   catch words   that  attract   us.    
If  you   want to   have   real   emotional   
integration, then  begin  with   the   services.    I   
see no  reason why the recruiting authority  for   
the   services   should   be   the Government of 
the State in which the services     will     serve.   
The     Public |   Service Commission will enjoy 
greater authority, will enjoy greater prestige 
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[Shri P. N. Sapru.] and will enjoy greater 
independence if they are appointed by the 
President, that is to say, the Central 
Government. That is an aspect on which I 
would like to lay stress. This suggestion was 
recommended by the States Reorgonisation 
Commission, but I do not know why any 
consideration has not been given to it. 

,3 P.M. 

Then I am happy to find that the Scheduled 
Castes have been able to get their quota this 
year. This shows that given the opportunity, 
the Scheduled Castes can render a good 
account of themselves. Educational 
opportunities should be provided to enable the 
Scheduled Caste candidates to compete on 
terms of equality with the other sections of the 
community, and I am glad that the Com-
mission has been able to record that this year 
the full quota was filled up by Scheduled 
Caste candidates. 

Then I would like to say a few words about 
the personality test. I have not the capacity to 
speak with that learning which my friend, Mr. 
Raghunatha Reddy, has displayed on this 
question. He has spoken with an ability which 
commands respect. I think that common-sense 
should tell us that the personality test does not 
always work in favour of the poor man. I take 
the middle-of-the-road attitude in this matter, T 
am not prepared to do away with the 
personality test altogether. By this personality 
test you can judge a man's capacity for 
repartee, you can judge his quickness of 
apprehension, and you can judge his general 
ability to comprehend a question quickly. But 
it is not an infallible test. You can test a man's 
efficiency, you cannot test a man's personality. 
I think that the number of marks allotted for 
the personality test are too high. I would 
reduce that number to 200. I understand that 
400 represent the marks allotted for the 
personality test. I would reduce the figure to 
200 or 250. I think there should be a 
personality 

test but with reduced marks. I think that it is 
difficult to work out a scheme by which you 
will have a personality test of candidates 
knowing Hindi or regional languages. There 
must be one common language in which the 
personality test is held. That, I think, is one 
aspect I would like to emphasize. 

The work of the Commission is going to 
increase in the years to come. Two more 
services were added thia year, and they are 
the Indian Economic Service and the Indian 
Statistical Service Three other services which 
are going to be handed over to them are the 
All-India Health and Medical Service, the 
All-India Engineering Service and the All-
India Forest Service. There may be, for aught 
we know, an All-India Educational Service. 
The work of the Commission, therefore, is 
likely to I increase. Therefore, it follows that 
the number of members will have to be 
increased. The work of the Commission must 
not be allowed to fall into arrears. 

Then I come to the case to which reference 
was made by Mr. Nafisul Hasan. I cannot 
speak with the authority which Mr. Nafisul 
Hasan possesses on that case, but it is a matter 
of gratification that there was only one case in 
which there was a difference between the 
Government and the Commission. As a rule 
the Government accepts the recommendations 
of the Commission. That is a healthy sign. It 
shows respect to the views of the Commission. 
That is a healthy sign. There was however one 
case in which they differed, and the difference 
in that case was possible. Gross negligence can 
amount to fraud, can be culpable negligence, 
and really the difference was not so very 
material if we look into the entire 
circumstances of the case. The question was 
whether the man should be allowed to remain 
in service or should be removed from service. 
The view that the Commission took was that 
he should be removed   from   service.    
Government 
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took a more lenient view of his conduct. That 
does not show that Government did not pay 
any respect or consideration to the views of 
the Commission. 

Then I would like to say that the Report 
gives us a picture of our services organisation 
in this country. Services are important for the 
successful functioning of democracy, and our 
services have to learn that while they have a 
right to independent expression of opinion in 
confidential notes and files, it is their duty to 
carry out the policy of the Government, of the 
party, whichever party is in power. The Public 
Service Commission has maintained high 
standards in this respect. It has kept itself 
aloof from political controversies and it is 
desirable that the personnel of the 
Commission should not be such personnel as 
will not command respect. 

I would like to support the suggestion which 
was made by Rajkumari Amrit Kaur that there 
should be a woman member on the Public 
Service Commission. Woman have played a 
prominent part in the public life of this 
country. They have held high offices in our 
country and there is no reason why there 
should be no woman member of the Public 
Service Commission. There must be about 18 
or 19 crores of women in this country. Surely 
among them one or two women can be found 
to work on this Commission. 

With these words, Mr. Vice-Chairman, I 
give this Report my support and I would like 
to convey my congratulations to the Home 
Ministry for the thoroughness with which the 
Public Service Commission has done its job.    
Thank you very much. 

SHBI MULKA GOVINDA REDDY: Mr. 
Vice-Chairman, Sir, we are discussing the 
12th Report of the Union Public Service 
Commission for the period: 1st April, 1961 to 
31st March, 1962. We should have been 
discussing the 13th Report of the Commission. 
Many a time we have made this   criticism   
but   still   Government 

goes on placing these Reports before us at a 
very late stage and bringing them for 
discussion at a still later stage, which means 
that we will be denied the realities of the 
situation that will be adumbrated in these 
Reports. 

We    have    accepted   socialism    and 
democracy as our objectives.   We are a 
democratic country and we have to achieve a 
socialist society at the earliest possible time.   
Parties wiH come to power and they will vanish 
but the administrative   structure  which   is   to 
implement the policies of Parliament should  be  
efficient,   honest  and  purposeful in order to 
achieve our goal. Otherwise,  it  will be  a  
mockery.   I, therefore, plead that the 
administrative structure should reflect the diffe-
rent  sectors   of  our     society.   While 
recruiting    persons    to    the     Indian 
Administrative   Service   or   the   other 
competitive services, merit should not be   tlie   
only   criterion   for   recruiting them.   We  
have   seen,   in  many  instances,   that  persons  
or   officers  with high     academic     
qualifications     have failed     miserably    in     
their     posts. Therefore,   we   should   not   
deny   the weaker   sactions   of   our      
population their    share    in    the    
administrative services     The   Scheduled   
Castes,   the Scheduled Tribes and other 
backward classes should have a fair representa-
tion in our administrative services.   A proper 
proportion or    percentage    of the   services   
should  be   reserved   for them.   And   if  at   a   
given   time   the proper  number   of  persons     
are  not forthcoming  or  are  not  being select-
ed, the same number should be carried forward.   
Though the Supreme Court has held  it ultra 
vires the Constitution,  it  must be set right.   
We have got obligations  under    the    
Constitution to protect and promote the inte-
rests of the    Scheduled    Castes    and ih» 
Scheduled Tribes and other backward  
communities,  and we also have a    moral    
obligation    towards    them. For centuries, we 
have sinned against It is but right that we 
should do  justice  by them  by  amending,  if 
iry, the Constitution, to provide 

proper representation to them and if 



4705           Report of Union Public    [RAJYA SABHA]      Service Commission      4706 

[Shri Mulka Govinda Reddy.] a proper 
number is not  coming forward    to    fill    up    
those    vacancies, those  reservations   should  
be  carried forward. 

I really do not understand the argument that 
suitable candidates are not available. While 
answering a question the other day, the 
Deputy Minister for Home Affairs said that 
after giving training to some of the candidates 
who were to appear for the I.A.S., I.P.S. and 
other services examinations they were able to 
get a good number of candidates declared 
eligible to the I.A.S, and other services. I, 
therefore, plead that merit is not the birth-right 
of any person. It is not given to a particular 
community or a particular class of people. If 
proper training and proper environments are 
created, anybody in this land of ours can rise 
to the occasion. And if proper training is 
given, as has been given to the candidates who 
appeared for the I.A.S, and I.P.S. 
examinations, particularly to the Scheduled 
Caste and the Scheduled Tribe candidates, 
they will be able to secure some seats in the 
I.A.S, and the I.P.S. 

The other point to which I would like to 
come is the personality test. Many Members 
have already spoken about this personality test. 
I do not agree with the contention of the Com-
mission or of any Member that by interviewing 
a candidate for a period of Ave or ten minutes 
they will be able to judge the merits of the 
candidate. It is quite possible that some 
brilliant student might falter in the interview; 
otherwise, there will be a very good 
performance by him in the discharge of the 
work that is entrusted to him. I, therefore, 
plead that by this interview of five or si?: 
minutes they will not be able to judge the merit 
or the suitability of the candidate. On the other 
hand, if they have a two or three-day interview 
or a psychology test or a personality test, they 
may be able to evolve the suitability of a 
candidate and then it will help the Commission 
in selecting 

candidates for the I.A.S, and the I.P.S. 

Government have not agreed with one of 
the recommendations of the Union Public 
Service Commission. It is stated: 

"There was one case during the year in 
which Government did not finally accept 
the advice of the Commission. Details of 
the case are set forth below." 

If you go through this Report, it will be quite 
evident that Government, for reasons best 
known to them, have not accepted the very 
sa'lient recommendation of the Commission 
with regard to disciplinary action against an 
officer of the Indian Foreign Service. It is 
said: 

"The Commission considered that the 
officer's conduct in regard to the fact 
constituting the subject-matter of charges 
(ii) and (iii) was reprehensible and that he 
had failed to display the standard of 
integrity expected of an officer of his 
rank." 

An officer conducted the enquiry and serious 
charges were framed aganist him and the 
enquiry officer held that he was guilty on five 
charges. The Commission again went into this 
question and they said that he was guilty 
under items (ii) and (iii). Government again 
asked them to reconsider the decision. But the 
Commission came to the conclusion that there 
was no justification for modifying their 
findings. They advised, on reconsideration, 
that the penalty of removal from service might 
be modified to that of compulsory retirement. 
When this has been the recommendation after 
reconsideration by the Commission, I do not 
see any reason why Government have not 
accepted this recommendation and the excuse 
that they have placed before us for not 
accepting this recommendation cannot be 
accepted. 

About re-employment of officers, there are 
84 cases where non-technical officers have 
been re-employed. I can 
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understand employing persons with 
technical knowledge and skill for a period 
of a year or two, but I really do not 
understand the reason why they should re-
employ persons of a non-technical 
character. When there is the unemployment 
problem looming large, when there are 
persons with technical qualifications 
coming forward seeking jobs, this system 
of re-employment or of giving extensions—
whether they are I.C.S, or I.A.S, officers or 
technical persons— should be done away 
with. It is said that an analysis of these 
cases shows that two officers were re-
employed for over five years, 19 for three 
to five years, and 97 for periods up to three 
years. This system should not be continued 
for any length of time. 

Again, Sir, there are delayed 
appointments. Persons have been selected by 
the Commission but Government have not 
acted by accepting the recommendations of 
the Commission; they have not appointed 
those persons in the positions for which they 
have been selected. I really do not know why 
they have not accepted it. Applications were 
called for, candidates applied, tests were held 
and they were selected. But they have not 
been appointed by Government | even though 
in some cases a period of six months or one 
year has elapsed. I would like to ask the 
Minister to look into this and see that justice 
is done to them. There are 46 cases where the 
offer of appointment was delayed by the 
Government. 

I would then like to touch on the salary 
structure of the Government servants. In 
the Centre we are paying reasonably high 
salaries to our Government servants from 
class IV to I.C.S, officers. But in the States, 
the salaries are not commensurate with the 
scales of salaries that are paid to the 
Centra] Government servants. This is an 
anomaly which should be looked into and 
the Government should try to see that this 
disparity should not continue to exist for 
long. 

Another point I would like to touch is tnat 
there are disparities in the scales of Pay of 
Government servants. The salary structure of 
Government servants should bear some 
reasonable proportion to the national income 
of the country, otherwise we are going to 
create another new class of Government 
servants or new rich class and the poor 
agriculturist, the poor worker in the factory 
will be denied the opportunities of leading a 
good life. 

Another point 1 would like to touch, Mr. 
Vice-Chairman, is that we have undertaken 
huger public undertakings. So many big 
industries are now coming under the purview 
of the State Government or the Central 
Government. While deputing personnel to 
these Government undertakings some care 
should be taken to see that proper men are 
selected. Many a tine complaints have been 
made that our industrial undertakings are not 
working properly and in some cases they are 
working under loss. It is just due to the 
imperfect managerial system that is prevailing 
in the public undertakings. Therefore, it is but 
right that the Union Public Service 
Commission should have a say in the matter 
of selecting personnel for managerial posts 
and other posts in these public undertakings. 
Sometimes members of the Indian 
Administrative Service are being posted to 
these public undertakings. While posting such 
persons they should obtain the concurrence of 
the Public Service Commission.    Thank you. 

SHRI T. S. AVINASHILINGAM 
CHETTIAR (Madras): Mr. Vice-Chairman, it 
is a matter of gratification that there have been 
sufficient candidates from the Scheduled 
Castes and the Scheduled Tribes. As men-
tioned by the three previous speakers, in the 
matter of selection there is one habit that is 
obtaining which I would like to mention. 
When a post is vacant, it takes some time for 
the Union Public Service Commission to 
select a man for that post. Usually the 
Ministries have power to appoint 
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[Shri T. S. Avinashilingam Chettiar.] persons 
for less than one year; for eleven months they 
can appoint. What happens is they appoint a 
man and this man is one of the applicants for 
selection by the Union Public Service 
Commission. And you know, Mr. Vice-
Chairman, that in all selections a man of the 
Ministry is associated with the selection. Tlie 
very same man, who appointed him in the 
Ministry, almost that man represents the 
Ministry in the selection and in most cases 
that person is selected. This procedure many a 
time has not led to very happy or impartial 
results. I would like to know how many 
people have been selected like this? That 
figure is not given anywhere in the Report. 
This has led to favouritism and this has led to 
nepotism and we must safeguard against both. 
I would like to know in how many cases 
people have been appointed in this manner. 

Secondly, Mr. Vice-Chairman, we know 
many of the tests are intelligence tests. We 
speak very much about the personality test. 
What is the objective of this personality test? 
How is it administered? This is something 
over which we must give great thought. If it is 
merely by viva voce, and that uiua voce lasts 
for five or ten minutes, necessarily it is an 
imperfect test. It cannot be a very good test. 
All tests may be imperfect, but comparatively 
this cannot be said to be a very efficient test. 
While we know that intelligent people are not 
rare in this country—in fact, our people are 
very intelligent normally— what we want is 
people with integrity. How is that integrity 
tested? Will that man not yield to tempta-
tions? But more than this, there are many 
persons who have integrity but who are 
parochial, who are caste-conscious, who may 
not be impartial. Caste-conscious, tribe-
conscious, area-conscious or people with their 
own influence, these partialities, many a time 
are passed on as not something very serious. 
But, to my mind, Mr. Vice-Chairman, these 
are also a sort of corrupting influences if one 
has to be impartial. 

We know more and more today that our 
officers are given great responsibilities by 
way of cash, by way of administration and it 
is more and more so in the socialist society 
where controls are applied, where controls 
have to be administered, a certain amount of 
impartiality is absolutely necessary. At least 
in the next Report we would like to get a note 
on those personality tests themselves, as to 
how it is being administered. I would also like 
to get, Mr. Vice-Chairman, in the U.P.S.C. 
Report the progress of the follow-up work 
after three years or five years. 

Recently, some three years back, I had 
occasion to see the I.A.S. Training Institute at 
Mussoorie. They told me many things about 
the training the officers are given. You know, 
Mr. Vice-Chairman, about this training there 
is no follow-up work in which it is observed 
as to how much has there been an effect of 
this training. That sort of follow-up work is an 
essential part of any training. I asked the 
gentleman in-charge of that I.A.S. Training 
School, "What is the follow-up work that you 
are doing? You are teaching your members 
very high-sounding principles. It is all very 
good. But have you, satisfied yourself how 
much they are being followed in actual life 
because the test of any training is in practice?" 
And he said that they did not have any such 
follow-up. I say, Mr. Vice-Chairman, if this 
school is to be improved, if these tests are to 
be tested and verified, then that follow-up 
work is  absolutely  necessary. 

I would like to see in the next Report of the 
U.P S.C. what kind of personality test they are 
conducting. We can understand intellectual 
tests which anybody, anywhere gets. They 
should follow up to find out whether the 
personality tests they are doing is an effective 
way of finding out whether in this growing 
world we improve ourselves. And if we do not 
improve ourselves they are of no use.   They 
must find out whether the 
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present personality tests are defective or they 
may not be defective, they may be 'the best. I 
should think there should be some original 
thinking in this matter. When we are going to 
select top-class administrators, we can never 
be complacent about their training or 
selection. We should like to have a report 
about these two important matters along with 
the other thing that I have mentioned, that is, 
how many people who have been originally 
appointed through these tests have been suc-
cessful. If these two reports are also given in 
the Report, then the Parliament will be able to 
judge the work of the Commission better. 

As it is I have the greatest respect for the 
U.P.S.C, whatever may be said. I think they 
are an impartial body entitled to do their job 
as well as they can but they can also improve 
in the method of their work. I mean tfrat a 
little thinking is necessary and it is from that 
point of view that I would like to have these 
further information.    Thank you. 

SHRI J. S. PILLAI (Madras): Mr. Vice-
Chairman, last year, I hope you would 
remember, the late Mr. Datar,— may his soul 
rest in peace—while replying to the debate on 
the Report of the U.P.S.C, told us, that the 
question of pension for the members of the 
U.P.S.C, was under active consideration of 
the Government. The hon. Home Minister Mr. 
Hajarnavis who initiated the debate today, has 
not told us in what stage it stands, whether it 
was buried along with Mr. Datar or if it is 
alive and kicking. I hope he will tell us in 
what stage it stands. 

As has been remarked by the Minister 
himself, the post of a member of the U.P.S.C, 
is not attractive as it seems to be, because 
after six years they will have to face a blind 
alley. When it was offered to me by Mr. Pant, 
I had not replied to him for a week and he put 
in a trunk call and asked me whether I would 
accept it or not. I told him that after six years I 
would face a blind 

alley. He told me not to look at things that 
would happen after six years but in case I 
failed to accept the job, he told me that he 
would not give it to a member of my 
community but he would give it to some other 
community. It was that which made me 
accept that job. Once again, I hope, the 
Minister, while replying to the debate, will 
tell us at what stage the question of pension 
stands. 

According to the Constitution, the U.P.S.C, 
is not only doing recruitment work but is also 
doing what is known as disciplinary work. In 
my opinion, I am not casting any aspersion on 
the U.P.S.C, the courts are more fitted to do 
that work than the U.P.S.C. So, all the 
disciplinary work should be given to the 
courts and they are more fitted to do that work 
than the U.P.S.C. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : Do you think that the 
courts will have time to do that? 

SHRI J. S. PILLAI: Yes, that is what I 
mean. The third point that I wish to mention is 
this. These days there are a large number of 
Government undertakings. In these 
undertakings we see from the papers that there 
are a large number of vacancies. Some of 
these vacancies carry an initial salary of Rs. 
1,000 and more and there is a lot of scandal 
about the way in which these vacancies are 
filled up. Some say that caste plays an 
important part in filling up these vacancies 
and some say that there is also nepotism. It is 
high time that the Government should rather 
constitute a separate commission for 
recruitment to these Government 
undertakings. For instance, the Railways have 
their own Railway Service Commissions. In 
the same way then can constitute a new 
Service Commission to recruit for all these 
Government undertakings or they can give 
this work to the U.P.S.C. They need not 
change the Constitution because the framers 
of the Constitution have anticipated that and 
have also provided an article by which this 
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[Shri J. S. Pillai.] work   can  be   given  to  
the U.P.S.C. Article 321 says: 

"An Act made by Parliament or, as the 
case may be the Legislature of a State may 
provide for the exercise of additional 
functions by the Union Public Service 
Commission as respects the services of the 
Union or the State and also as respects the 
services of any loca'l authority or other 
body corporate constituted by law or of 
any public institution." 

So, in my opinion, the vacancies in the 
Government undertakings could be entrusted 
to the U.P.S.C. 

The other day mention was made about the 
judgment of the Supreme Court by my friend 
Mr. Patel. He first began by saying that he 
had all sympathy and then said that the 
Government should give attention to the 
judgment of the Supreme Court. In this 
connection, he made a mistake-He told us 
that Mr. Jagjivan Ram was responsible for 
what is known as the accumulation of 
vacancies. I must tell this House and the hon. 
gentleman, who is not here, that it was Rajaji 
who did that. I will give you what happened. 

In 1938, Rajaji became the Chief Minister. 
Previously, the Justice Party was in power. In 
those days, the communal rotation was 
altogether different from whal it is today. In 
those days, every alternate appointment was 
given to the majority community. One 
majority community man, a Brahmin, then a 
Muslim, one majority community man, then 
a Christian, one majority community man 
and then a Scheduled Caste—in this way 
alternate appointment was given to the 
majority and minority communities. When 
Rajaji was Chief Minister he was very 
particular that an appointment reserved for a 
minority community man should be given io 
a minority community man alone and he was 
very particular specially regarding the 
Scheduled Caste people. An appointment 
reserved for a Scheduled Caste should go to a 
Scheduled Caste man. 

In this connection, I will inform the 
House how he was able to find proper 
persons for these jobs. A vacancy of a 
D.S.P. fell vacant which was reserved for a 
Scheduled Caste. Then we were not under 
the present Constitution. At that time the 
Government of India Act, 1935 was in 
operation. As usual the authorities said that 
there was no fit Scheduled Caste to hold 
that post. Then Rajaji called the Inspector-
General of Police to his room. He was a 
European. Then he called the Scheduled 
Caste candidate also and asked the I.G. of 
Police what defect he found in that 
candidate. The I.G. said that the candidate 
was very weak. Do you know what Rajaji 
said? He said: "We have kept them down 
for a long time. We have not given them 
proper food. So he is weak. Suppose, we 
give him the job, don't you think he will 
become bulky"? Naturally, the European 
consented Then he asked him to select him. 
In this way, when Rajaji was Chief 
Minister, he was very particular that a job 
reserved for a Scheduled Caste should go to 
a Scheduled Caste person alone. 

In this connection, I wish to read, after 
hearing Mr. Patel, a speech of his noble 
father. Mr. Vice-Chairman, when I say 
'noble father' I do not say 'ignoble son' or 
anything of that sort. I should not be 
misunderstood. I simply said 'noble father'. 
Sardar Patel, while replying to the debate 
on the Harijan demand said—I am not 
going to read the whole speech because I 
will be wasting the time here and you will 
not allow me to speak and further every 
sentence is a thought-provoking sentence—
I am reading only the last sentence: 

"Power is not easily digestible and 
therefore, though they have a just right to 
claim their share and perhaps a little more 
than their share (because they are not strong 
enough to stand in a line with others to 
shoulder their responsibility) when power is 
coming they I must be prepared to think in 
terms of equality." 
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That is what Sardar Patel said. On an occasion 
like this I am reminded of Shakespeare's 
Hamlet. Hamlet, while he was comparing his 
father with his uncle, went to his mother and 
said: "Look at this picture and that". In the 
same way, I wish to quote the words of 
Hamlet and say "Look  at  this   picture  and  
on  that". 

Mr. Vice-Chairman, I echo the words of 
Mr. Sapru when he said that during the 
Chairmanship of Mr. Jha posts reserved for 
the Scheduled Castes were given to the 
Scheduled Castes and that the Scheduled 
Castes got their quota this time. What is 
necessary is sympathy. For instance, there is a 
proverb in Tamil—I do not know whether you 
have in your language—Telugu— Mr. Vice-
Chairman, which says that when the mother-
in-law does not want the daughter-in-law, she 
will find some fault with her and send her 
back to her house in a day. What is required, 
is sympathy. 

SHRI T. S. AVINASHILINGAM 
CHETTIAR: That proverb you will find in all 
the languages. 

SHRI J. S. PILLAI: It is good. I am glad to 
hear. If it is so, I hope you will have realised it 
in your house. I do not say that your wife is 
harsh or anything of that sort but I say it is the 
usual thing. What is necessary is a little 
sympathy. If the people who evaluate the 
Harijans are sympathetic to them, they are 
sure to find candidates among the Scheduled 
Castes. I have nothing more to add. 
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SHRI KRISHNA CHANDRA (Uttar 
Pradesh): Mr. Vice-Chairman, I join the other 
hon. Members and the hon. Minister in paying 
my compliments to the Chairman who is a 
distinguished civilian of my State, Uttar 
Pradesh, and his able colleagues, the members 
of the Union Public Service Commission, for 
the commendable work which they have 
performed in   isolation, in 

seclusion, away from the public gaze. Their 
activities, Sir, are very wide. They have to 
advise the Government on different matters, 
selection, disciplinary cases and even the 
awarding of scholarships to the Scheduled 
Caste and Scheduled Tribe candidates. The 
Commission's activities are increasing year 
after year and they are performing their 
activities quite satisfactorily. 

Firstly of all, I would like to express my 
opinion on the personality test. Many hon. 
Members have spoken about this and I would 
also like to add my opinion. The personality 
test, as it is, is entirely a failure. The persona-
lity test, as Mr. Nafisul Hasan has said, is very 
necessary but unless we are able to give it a 
shape where it can really give satisfaction, 
where it can really discharge its functions, we 
should give up this test or give it only a very 
minor role. The marks assigned to it should be 
very small. As has been suggested by other 
hon. Members, we should have a test which 
may prolong for several days, two or three 
days. There should be psychologist? and 
others who should be able to test not only the 
academic calibre of the person but also his 
social outlook. This is very necessary. They 
should also be able to test his honesty and find 
out whether he has got any sympathy for the 
poor people of this country who constitute 
eighty per cent, of the population. 

SHRI B. D. KHOBARAGADE 
(Maharashtra): How can you do this within 
three days? 

SHRI KRISHNA CHANDRA: It may be 
prolonged. I only mean to say that it should 
be a test which should guide the selection on 
these points. Either it should be given up or it 
should be assigned a very minor role. 

There is the Administrative Training 
College for the I.A.S, personnel. That College 
was started recently. While in the early stages 
the College did useful work and distinguished 
people used to come and give lectures 
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[Shri Krishna Chandra.J on the role that the 
officers have to perform in their future life, 
after its shifting to Mussoorie it has fallen into 
seclusion there and what I learn about it is not 
very commendable, is not very 
complimentary. Those lectures are no more 
there and they are not doing any useful work. 
The trainees also are not getting any useful 
training which will fit them for their future 
role. The syllabus for this College should 
include a study of the principles of our 
Constitution, the Directive Principles and 
others, which should be thoroughly gone into 
and these should be thoroughly ingrained in 
them so that when they come out they have an 
outlook which our Constitution demands or 
expects from them. 

Other hon. Members have expressed their 
opinion about the recommendations made by 
this Commission. I would also like to state 
that m most of the cases Government have 
accepted the recommendations on disciplinary 
matters excepting in the case of one which 
they modified. Of oourse, Government have 
not been able to justify, in their memorandum 
circulated to us, this action of theirs but it is 
satisfactory to note that out of 122 cases which 
were referred to the Union Public Service 
Commission in regard to disciplinary matters, 
only in respect of one case, could the 
Government not accept the recommendation 
of the Commission.    This is very satisfactory. 

The Report of the Union Public Service 
Commission which is before us gives a picture 
also of the other activities of the Commission. 
It talks of delayed references to the 
Commission or of irregular appointments. 
There have been many appointments made by 
the Government or the officials of the 
Government which were quite irregular in the 
eyes of the Commission. These cases were not 
referred to the Commission in time for their 
opinion. They were delayed. Cases of such 
delayed reference or irregular appointments 
should cease. As other hon. Members have 
said, its should not be very difficult for the 
Government- 

it may be difficult in certain cases but it 
should not be made an ordinary rule as the 
Government seems to have been doing—to 
make references in time. They make the 
appointment in the initial stages for ten or 
eleven months and then refer the case to the 
Commission. This should not be done. As 
far as possible, reference should be made in 
the beginning itself to the Commission and 
appointments should be made only on the 
recommendation of the Commission. This is 
the appropriate thing to do. 

I now come to another suggestion which 
has been made by other hon. Members also. 
The Union Public Service Commission 
makes recommendations not only in regard 
to appointments in the Government but also 
in regard to appointments in other statutory 
bodies such as the Delhi Municipal 
Corporation, the Employees State Insurance 
Corporation, etc. Other hon. Members have 
suggested that the Commission should also 
deal with the appointment or selection of 
persons for our public undertakings, the Life 
Insurance Corporation, the State Bank of 
India, the Reserve Bank of India, etc. 
Appointments carrying huge salaries in all 
these Government undertakings should be 
made only after reference to the ' Union 
Public Service Commission and after thei:- 
recommendations have been obtained. Then 
only will there be a proper selection, proper 
appointment, without favouritism and 
nepotism. I think that should be possible. 
The Government cannot perhaps do that at 
once but by and by they should give these 
things to the Public Service Commission. In 
the end, I would congratulate the hon. Home 
Minister for the good work that the 
Commission has done. 

4 P.M. 

SHRI DAHYABHAI V. PATEL: Mr. Vice-
Chairman, Sir, the Report of the Union Public 
Service Commission is being debated, and 
much as I would have liked to be present right 
through, I was called away at another meeting 
1   and that prevented me   from taking 



4727   Report oj Union Public                [ 18 SEP. 1963 ]       Service Commission      4728 
part in the discussion even earlier. As a matter 
of fact, I was reluctant to say a few words 
even now. As I saw the points that were being 
nade by hon. Members I could have very well 
avoided taking part in the debate but, 
unfortunately, a noble Congressman made 
certain remarks which have provoked me to 
speak. I will come to that later. 

Sir, the Union Public Service Commission 
is doing good work. We have done well in 
appointing a Commission of this type to 
recommend candidates for higher 
appointments and, I hope, it will be the policy 
of the Government to go on accepting the 
recommendations of the Union Public Service 
Commission as they have been doing so far. 
Perhaps in a solitary case they have not done 
so. It is not my purpose to go into the rights or 
wrongs of that case but I am happy to see that 
generally the Government have been 
accepting the recommendations of the Union 
Public Service Commission. 

There are, however, a few defects in the 
working. These are just practical defects 
which, I think, can be solved very easily and I 
would suggest that the Government do 
commend tlie points that arise in this debate to 
the Union Public Service Commission for 
their consideration. I am sure the Chairman of 
the Commission will give due respect to the 
views and recommendations that come from 
this House. 

One defect to which some of my 
predecessors have also referred is about the 
question of the personality test. Granted that 
an interview helps the selection of a candidate 
much more than just reading the application or 
the written test, perhaps not placing so much 
importance on the impression at the oral 
interview or the marks that are given at the 
time of the oral test would solve the difficulty. 
If the balance is too much on the personality 
test and the oral answers, a shifting of the 
balance the other way, not eliminating entirely 
the personality test, would perhaps meet the 
criticism that has been made in this House not 
without justification. 

Another aspect of the administration that has 
been commented upon is the number of 
advertisements and the large amount of money 
that the Commission has to spend on 
advertisements notifying vacancies and then 
again advertise cancelling the notification* or 
saying that these posts are suspended and that 
they are not to be filled up. There is great 
substance in this criticism and there must be a 
way of finding a remedy for this waste. If 
qualified people have to apply for vacancies 
perhaps circular letters to places like 
universities or technical colleges to fill up 
some of these posts, if not most of them or all 
of them, would save the Government a large 
amount of money that they have to spend on 
advertisements and also save them the money 
spent on cancellation of the advertisements 
when they decide not to fill up   these posts. 

DR. NIHAR RANJAN RAY; But is not 
public advertisement a statutory obligation? 

SHRI DAHYABHAI V. PATEL: I am 
grateful to the hon. Member for reminding me 
of the statutory obligation. May I also remind 
the hon. Member that the lighthearted way the 
present Government is dealing with the 
constitution and the statute makes it very easy 
for them to blow off just one clause which 
makes it obligatory to advertise? If you can 
blow off something which is founda-mental to 
our Constitution to suit your purpose   .   .   . 

SHRI B. D. KHOBARAGADE: For 
example? 

SHRI BAHYABHAI V. PATEL: What is 
being discussed in the Lok Sabha just now. It 
is only an example—because you asked me—
but there are many others. You can very well 
do so in this case to save the money of the 
Government, but I am sure, there are practical 
ways in which such type of waste can be 
avoided. 

Then I would like the advice of the Union 
Public Service Commission to be taken more 
and more by Corpora- 
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[Shri Dahyabhai V. Patel.] tions, public 
bodies and State undertakings, particularly, ior 
their superior appointments. In fact, I would 
like to see this House supplied with figures as 
to the number of State undertakings, 
Corporations like the Life Insurance 
Corporation etc. Where appointments have 
been made in accordance with the 
recommendations of the Union Public Service 
Commission. Perhaps an annual review of this 
sort or a chapter in the Report of the Union 
Public Service Commission indicating these 
would inspire a little more confidence in the 
people and in Parliament as to the efficient 
working of these Corporations and also that 
we are making full use of the advice of the 
Union Public Service Commission wherever 
we can. 

I would also like to suggest to Government 
that if in the Selection Committees, for 
promotions in these Corporations, which are 
called statutorily independent corporations and 
which are even excluded from the purview of 
questions in this House, the Chairman of the 
Committee that controls recruitment and 
promotions wa3 a Member of the Union 
Public Service Commission, it would inspire 
more confidence not only in this House and in 
the people but also in the services, in the 
employees of these bodies. 

Sir, it has been my painful duty to criticise 
Government for some of the appointments 
that they have been making to accommodate 
defeated Ministers and Deputy Ministers as 
Chairman or in the management of these 
Corporations and other bodies. These are 
positions which should not be treated as 
something which can be gifted away by 
Government to their favourites. Such 
appointments should be left to be made 
according to the recommendations of the 
Union Public Service Commission to    inspire 
more 
confidence. I am trying to be impersonal but it 
is difficult to illustrate   mypoint unless I 
mention one or    twonames.   Now, Dr. 
Keskar is   a goodIriend of mine but . . . 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): YOU can mention the 
office instead of the names. 

SHRI DAHYABHAI V. PATEL: A special 
Commission or a special post was created for 
him and he has been made Chairman after he 
was defeated in the general election. Mr. 
Vice-Chairman, I consider that it is wrong. If 
he was to be appointed, if it had been done on 
the advice of the Union Public Service 
Commission, such a charge would not have 
been made. 

SHRI P. N. SAPRU: It is a post carrying Rs. 
3,000/-. 

SHRI LOKANATH MISRA: It is a prize 
post then. 

SHRI DAHYABHAI V. PATEL; Sir, the 
Prime Minister and members of the Congress 
Party have got into the habit of calling my 
party, the Swatantra Party, as feudal. I would 
like the Prime Minister and his Party to look 
at the number of prize posts that the Party is 
distributing as favours to their various friends 
and tell us whether that is not really feudal. It 
is not restricted to members of the Party. It is 
very easy to find out where the sons and 
relations of these people are. Look at every 
State Government. Look at Delhi. I wiH not 
go further. Mr. Vice-Chairman, the hon. 
Member opposite, Mr. Pillai—I think he had 
been on the Public Service Commission 
also—talked of Hamlet, an ignoble son. 
Ignoble sons, if there are any, are in the 
Congress Party. If the hon. Member was 
referring to me, I will say: Let him prove one 
wrong thing that I have done. 

THE VTCE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): I do not think he referred 
to anyone in Parliament. 

SHRI DAHYABHAI V. PATEL; r hope he 
did not. I was just coming in when somebody 
said; "He was pointing out to you." I did not 
hear him speak. 

SOME HON. MEMBERS:   No, no.. 
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SHRI DAHYABHAI V. PATEL: But I 

would like to refute any such imputation or 
suggestion and to assert that the ignoble sons 
are on that side. Let the other side examine 
themselves. The boot is on the other foot. I 
would also go further and assert, point out ' 
one of them where a noble father and a 
spotless character of a son are in their Party, 
compared to mine. I am very sorry I must say 
these things, but the Congress Party is doing 
things in such a way. Yesterday, because I 
happened to be absent a Minister of the 
Government came and said something about 
me. 

AN HON. MEMBER: You ran away. 

SHRI DAHYABHAI V. PATEL: I was out 
of Delhi. It was announced in the press that I 
was going away. Where is the question of 
running away? I never run away because I 
have done nothing that would make me run 
away. My hon. friend, the interrupter, should 
know that I never run away. 

(Time bell rings.) 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): YOU have to conclude 
now. 

SHRI DAHYABHAI V. PATEL: When I 
say something in this House I say it with a full 
sense of responsibility and on information 
which generally proves to be true. If my infor-
mation is wrong and if I had made a 
Statement-I had only asked a question. 
Remember I said something during Question 
Hour and it is my privilege to ask—if I make a 
wrong statement, if I am misinformed, as a 
gentleman, I am willing to tender an apology 
to the aggrieved person. But making 
statements in the absence of the Member does 
not improve the situation, does not clear the 
conduct of the man who protests. There ia an 
English saying, Mr. Vice-Chairman. "The lady 
protects too much" and everyone knows what 
it means. 

SHRI ARJUN ARORA: Mr. Vice-
Chairman, I agree with the criticism of 

the wroking of the Union Public Service 
Commission as voiced by the hon. Member, 
Shri Raghunatha Reddy. The Commission 
does not seem to    have 

SHRI R. M. HAJARNAVIS: May I say a 
word of explanation? A3 soon as the fact was 
brought to the notice of the home Minister 
that such a question was asked, he thought 
that it was his duty to come to the House at 
the earliest moment and give an explanation. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): That is all right. We need 
not discuss it now. 

SHRI DAHYABHAI V. PATEL: Sir, we 
have been asking for his presence and asking 
several questions. He does not come. Why 
did he pick out the day when I was not here 
and when it was announced on the previous 
day that I was going out? 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : The other Members is on 
his legs.   Please proceed. 

SHRI ARJUN ARORA: Mr. Vice-Chairman, 
I am glad the Home Minister did not interrupt 
me. It was a belated reaction to the outburst of 
an hon. Member other than myself. I agree 
with the criticism of the Public Service 
Commission voiced today by the hon. 
Member, Shri Raghunatha Reddy, that the 
Public Service Commission does not seem to 
have the came social purpose in view as the 
majority in the country have. This is 
so'nething which I submit stands in the way of 
a proper development of the country. The 
Public Service Commission is so constituted 
that retired people, people who have had long 
years of service in the Government and who 
have had long experience of the traditional 
type, find a place in the Public Service Com-
mission. I know some of them and I have the 
highest respect for them as individuals and as 
gentlemen. But I do feel that brought up as 
they are, they are least suited to provide an ad- 
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suited    to    the social purposes which the 
country bas in view. 

This country has adopted the establishment 
of a  socialist society as an ideal. Though in 
many other countries, socilism has been 
brought about as a result of a violent 
revolution, which did away with all the past 
structures and past administrative services, 
this country  has  chosen—and I  feel  cor-
rectly chosen—a peaceful path, a path of 
evolutional    development towards socilism.   
But  it  appears     that that ideal is never 
before the Union Public Service   
Commission   and   the   State Public     
Service     Commissions.   The result is that 
we are getting an administrative service which 
does not fit in with any social purpose 
whatsoever in view and which is in a way a 
continuation of the services which the British 
left for us.   That, I must submit, is a    
dangerous thing    and the new Heme 
Minister must apply his mind to this aspect of 
the problem. 

SHRI LOKANATH MISRA; Do you 
expect the officers to work for you? 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): Order, order. Please 
continue. 

SHRI ARJUN ARORA: I neither expect 
them to work for the Congress, nor do I 
expect them to work for the Swatantra Party. 
But I am conscious of the fact that a large 
number of service people, when they retire 
and when they fail to get re-employment, 
join the Swatantra Party. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): Please proceed with your 
points. You have just four minutes more. 

SHR. ARJUN ARORA: Then a lot has 
been said about the personality test. I was 
going through the list of people who 
constituted the Boards for the personality 
test of the UPSC. Their names are given   on 
pages 28— 

30 of this Report.     I find that there are 
experts of various types, but ona particular   
type of expert is conspicuous by his  absence    
and that is the psychologist,    in none of the 
Boards constituted   by the Union Public Ser-
vice Commission for persoxiality tests the 
psychologist finds a place.    The result is  
that  the personality test is done by men who    
are   experts    im everything   else   except     
the factors which constitute  a personality.   
That I must submit should go.    Thj other day 
the Prime Minister declared in tha other  
House  that the  personality  of the wives of 
diplomatic personnel was important.    The 
Public Service Commission  gives  undue    
weight  to   tbe personality of the   candidate.   
That I am afraid is a wrong approach, which 
must be given up.      The personality test 
should be abolished, if for nothing else, 
merely for one reason that the Union Public 
Service Commission does not have proper 
experts to conduct personality tests. 

Then some time back   Government with the 
help of the    Public Ser/ice Commission  
formed   a     management pool for the 
management of    public sector    industries.      
Now,    Sir,    the management of an    industry 
is altogether different from the management of 
a tahsil or a subdivision, and    the constitution  
of  a     management  pool with  the help of the 
Public  Service Commission was a correct step 
which the Government took.   But I am sorry to 
point out that    the     Government seems to 
have given up that pool.   A number of people 
who were put on the management pool   have 
not been called up, and what we    find is that 
Administrative Service men who   can only deal 
with files, neither with men nor with material, 
are oeing put in-charge of management of the 
public sector industries, whereas the people put 
on the management pool by    the Public    
Service   Commission are not being employed. 

Then those who are employed are almost 
permanently made subordinates to the 
administrators who have no experience of 
managing industries.   The 
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result is that some of the conscientious 
managers who left the private .sector and 
joined the management pool aad got the jobs 
have left the Government jobs merely because 
they find that the administrative personnel put 
ui-charge of management of the public jeoj.c 
industries have no imagination, do not 
understand the problems of industries, and 
adopt a wooden attitude. Tha result is that the 
management of public sector industries is 
suffering. 

Then, delay in the appointment of people 
selected by the Public Service Commission is 
a very dangerous tiling. Appendix XV of this 
Report gives some cases in which people nad 
to wait for appointment more than a year after 
their selection. That 13 something which 
should be avoided. An educated person who 
appears before the Commission and 
undergoes ail possible tests, when selected, 
expects immediate appointment. Undue delay 
in this only brings after a year or so a 
frustrated man into the service of the 
Government, a disgruntled man into the 
service of the Government. Such a person is 
no good to anybody, and the Government can 
easily be a little more efficient in this matter. 
Thank you. 

SHRI B. D. KHOBARAGADE: Mr. Vice-
Chairman, as there is very short time at my 
disposal, I will briefly refer to some of the 
salient features of this Report. First of all, I 
would 'ike to mention the progress made in res-
pect of women candidates. It has been 
mentioned in this Report that 12 women 
candidates were recommended by the Union 
Public Service Commission. Out of the 12, one 
has been recommended for the Indian 
Administrative Service, one for the India 
Police Service, and the remaining 10 for 
Central Services Class I. It is encouraging. It is 
a good thing that the ladies are coming 
forward, and instead of restricting their sphere 
of activities within the four walls of their 
homes, they are coming out and trying to share 
the responsibilities with the men. I hope the 
Union Public Service Commission will 
encourage this trend and encourage the lady 
candidate?    more 

and more so that they can discharge their 
responsibilities fully. 

The second point I would like to make is 
regarding the delayed appointments. Just now 
Mr. Arora has referred to that question. In the 
Appendix, we find that the appointments are 
made after a pretty long time. In some cases 
the delay was to the tune of about two years. 
In some cases it has been more than one year. 
I do not know why the Government should 
find it difficult to appoint those persons 
immediately when they receive the opinion of 
the Union Public Service Commission, 
because when they advertise for the posts, it 
means that there are clear vacancies and they 
want persons to fill up these posts. About one 
or two months are required to advertise, some 
more months to interview those candidates, 
and then to make the recommendations. So 
naturally, the decision of the Union Public 
Service Commission is quite sufficient for 
making the appointments by the Government. 
It should not take one or two years after the 
decision of the Union Public Service 
Commission to make these appointments. 
Therefore, I would request the hon. Minister 
to consider this question, because there is 
already frustration among the unemployed 
persons. If we see the number of those who 
have applied and who have been selected, we 
will find that the percentage of those selected 
compared to those who have applied is about 
10 or 15 per cent. If we have 1200 or 1300 
posts, we have noted that 28,000 candidates 
apply for these posts. If we make them wait 
for about one or two years more even after 
they have been selected by the Union Public 
Service Commission, we are adding to thier 
frustration, and as pointed out by Mr. Arora, a 
frustrated man can never be a good asset for 
the administration. 

The third question is regarding the 
discrimination in penalty. The Union Public 
Service Commission has penalised some of 
those applicants for using unfair means. I am 
surprised that if two different candidates 
indulge in the same sort of malpractice,   they 
are 
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differently. I will quote one instance. One 
person was caught being in possession of 
unauthorised papers in the examination hall, 
and the penalty imposed was disqualification 
for the examination. Then there were two 
candidates being in possession of unauthorised 
papers in the examination hall, and what was 
the penalty imposed? They were debarred for 
ten years from the Commission's examinations 
and selections. The same offence was 
committed, that of being in possession of 
unauthorised papers in the examination hall. 
Two persons are debarred for ten years, and 
one person is only disqualified for appearing 
in one examination. 

The second instance which I want to quote 
is this. This related to submitting age 
documents with date of birth entries tampered 
with, with a view to securing unauthorised 
admission to the examination. He was 
debarred for five years. Another person who 
indulged in the same sort of malpractice was 
debarred for ten years. Two persons have 
committed the same offence. One person is 
debarred for five years and the other person is 
debarred for ten years. It means that the Union 
Public Service Commission is not above 
board. It gives some ground to other people 
for suspicion. In this respect, I will quote a 
letter which has appeared in today's "Times of 
India" from one Mrs. Arati Mukher-ji.   She 
says: 

"In defending, in the Rajya Sabha the 
other day, the work of U.P.S.C, Mr. 
Hajarnavis appears to have ignored or 
glossed over several instances of over 
malpractices of which we have heard so 
many. There have been instances of 
candidates "with a strong pull" having 
secured in advance questions to be set at the 
written tests—and even of not knowing 
their answers. They were, of course, 
"selected" in due course." 

The allegation is made that before the 
examination the question papers were 
acquired by certain candidates. This 
allegation has been made    here.    It 

means that there are certain suspicions in the 
minds of people, and continuously allegations 
have been made against the Union Public 
Service Commission. Therefore, it only 
supports the charge of discrimination made by 
those people who have doubted the im-
partiality of the Union Public Service 
Commission. 
I wiH now refer to   the question of 

Scheduled Caste persons.   It is really 
encouraging that this time the Union Public  
Service Commission has completely filled   the 
quota   which is reserved    for     the    
Scheduled    Caste people.   I   congratulate  
them  for  the change in their mental outlook.   
But it does not mean that there have   been 
qualified   candidates  this    time  only. There 
were qualified candidates before also.    For that 
purpose I   will quote from the figures for the 
last two    or three years.   In 1958-59, 513 
Scheduled Caste candidates applied, 276 were 
admitted for examination and 34 appeared for 
interview.    Even   though    27<J appeared at 
the examination and    34 appeared for    
interview,    the    Union Public Service 
Commission could not find one single person 
qualified    and competent to fill one post.   
Then what about 1959-60?    The figures are:    
741 applied, 369 appeared   for    examination, 
67 were interviewed, and only 14 were selected.   
In 1960-61, 817 applied; 387 appeared for the 
examination and 86 were interviewed, but only 
32 were selected.    It means that there    were 
number of students who appeared for the 
examination and who were called for interview.   
If you call a person for interview, it means that 
he has satisfied all the minimum conditions 
which have been prescribed by the    Union 
Public  Service    Commission.    If    he 
satisfies the minimum conditions, what is the 
difficulty?    Why should he not be selected?    
Why were    they    not selected in the past two 
or three years? Therefore it is really    
heartening to know that there is some change in 
the mental outlook of the members of the Union    
Public    Service    Commission. Therefore,    
they have selected    this large number of 
people.   Therefore, I congratulate them. 
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The other day, Shri Pillai, an ex-member of 

the Union Public Service Cemmission, had 
referred to this question and said that if he had 
been allowed to interview all the Scheduled 
Caste and Scheduled Tribe candidates, a large 
number of persons could have been selected 
by the Union Public Service Commission. It 
means that there should be certain members 
who are really sympathetic to the backward 
classes the weaker sections of the community. 
Unfortunately, after the expiry of the term of 
Shri Pillai, there has not been anybody there 
to look after their interests. Therefore, it 
would be very good if the hon. Minister takes 
some trouble and appoints somebody be-
longing to the Scheduled Castes or the 
Scheduled Tribes as a member of the Union 
Public Service Commission, so that their 
interests can be safeguarded. 

I will refer to one last point and I will finish 
the speech. I consider that it is very important. 
I will have to offer an explanation. The other 
day, the hon. Deputy Minister spoke regarding 
the policy of reservation in promotions. I have 
been raising this question on the floor of this 
House very often. The other day, grudgingly 
the hon. Deputy Minister admitted' that it was 
the policy of the Home' Ministry. But she said 
that the Home Ministry's policy was restricted 
to reservation in promotions to such posts 
which were filled in by departmental 
competitive examinations. At least I thank her 
that she has accepted this important question. 
She says that this policy is not extended to 
posts which are filled by methods other than 
by departmental examinations. 

In this connection, I will try to read one or 
two quotations from the Report of the 
Commissioner for Scheduled Castes and 
Scheduled Tribes. In his Report for 1957-58, 
the Commissioner has referred to this policy 
of the Government, has welcomed it and said 
that the same policy fhould be extended  to 
other posts  also     which 

are not recruited by a departmental 
competitive examination. They should be 
promoted to other posts which are not filled in 
by a departmental competitive examination. I 
want to clarify this point and I will read from 
the Reports.   It is mentioned here— 

"In the last Report it was stated that the 
standard of merit was being relaxed in 
favour of the Scheduled Castes and the 
Scheduled Tribe candidates for the 
purposes of promotion to non-selection 
posts and to selection posts which were 
filled up on the basis of competitive exami-
nations. However, no such considerations 
were being shown to these candidates for 
promotion to posts filled otherwise than 
through a qualifying examination and that 
promotions to such posts were being made 
strictly on the basis of seniority subject to 
fitness. It was recommended that in such 
promotions also the cases of the Scheduled 
Caste and Scheduled Tribe candidates 
should be adjudged sympathetically." 

Therefore, in that Report for 1957-58, the 
Commissioner for Scheduled Castes and 
Scheduled Tribes and recommended to the 
Government that the same principle should be 
applied and it should be extended to other 
posts which are not filled by a departmental 
competitive examination. 

In the next Report . 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : There is no time for your 
quoting. There are two more speakers, and we 
have to hear the Minister, 

SHRI B. D. KHOBARAGADE: I will finish 
within two or three minutes. I will refer to 
these things, and I will finish. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : You just make a 
reference,  do not read, 

SHRI B. D. KHOBARAGADE: All right, I 
will not read. 
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[Shri B. D. Khobaragade.] In the Report for 
1958-59, the Commissioner mentions that the 
Government has accepted the 
recommendation made by him that 
reservation in promotions should be extended 
to other posts also which are not filled in by 
direct competitive examination. You are not 
allowing me to read at length. Therefore, I 
recommend to the hon. Minister and other 
Members to go through all these Reports and 
see that it is accepted by the Government—
the recommendation made by the Com-
missioner that the posts should be reserved for 
promotions also even though they are not 
filled in by direct competitive examinations. 
He has recommended this to the Government. 
I am speaking about the policy of the Gov-
ernment itself. Government is not im-
plementing it. I would suggest to the Ministry 
of Home Affairs that the above interpretation 
may be circulated to all the appointing 
authorities so that the position in respect of 
selection posts may be made clear. This is the 
recommendation made by the Commissioner 
for Scheduled Castes and Scheduled Tribes. 

Now, while speaking in this House the hon. 
Deputy Minister said that I had generated 
more heat and I could not throw any light on 
the question. I would refer to the speech of 
Shri Jagjivan Ram. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : It is not necessary to raise 
it now.   There is no time. 

SHRI B. D. KHOBARAGADE; I will take 
only one minute. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : We will have to cut away 
the time from the two other speakers. I will 
have to call the Minister. 

SHRI B. D. KHOBARAGADE: It is a very 
important question regarding promotion. 
Therefore, I request you to give me two or 
three minutes more. 

THE VICE-CHAIRMAN (SHRI M. 
(GOVINDA REDDY): NO, no. I am sorry.   I 
cannot .  .  . 

SHRI B. D. KHOBARAGADE: Only one or 
two minutes more I wiH take. I would refer to 
the speech of Shri Jagjivan Ram, the then 
Railway Minister, to what he said three years 
back. In 1960, Shri Jagjivan Ram said on the 
floor of the Lok Sabha that whatever he had 
done was not on his own accord, but that he 
had tried to implement the policies formulated 
by the Home Ministry. Three years have 
passed and nobody has contradicted Shri 
Jagjivan Ram. The Home Minister could have 
contradicted him then and there on the floor of 
the House. Nothing was done. Shri Jagjivan 
Ram said that he had done nothing but to 
follow and implement the policy of the Home 
Ministry. Nobody contradicted him. But the 
other day, the hon. Deputy Minister said that it 
was not true and that only the Railway 
Ministry was responsible for this. In view of 
these recommendations of the Commissioner 
for Scheduled Castes and Scheduled Tribes 
and in view of the speech of the hon. Shri 
Jagjivan Ram, the ex-Railway Minister, that he 
has done nothing but to implement the policy 
of the Home Ministry, it is clear that it is the 
policy of the Home Ministry that the posts 
should be reserved in promotions also, 
whether they are filled in by direct competitive 
examination or whether they are filled in by 
any other method. Therefore, I would urge 
upon the Minister and through the Minister 
upon the members of the Union Public Service 
Commission that they should have 
sympathetic consideration towards the 
Scheduled Castes and the Scheduled Tribes 
when they are considering the question of 
filling up of posts by promotion. 

THE VICE-CHAIRMAN (SHRI M 
GOVINDA REDDY) : Mr. Abdul Ghani, can you 
finish your speech in two or three minutes? I 
Want to call the Minister to reply. 
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THE VICE-CHAIRMAN (SHRI M. 

GOVINDA REDDY): Dr. Ray, can you have 
your say within two or three minutes? Since 
you are the only speaker left, I do not want to 
cut you out. 

DR. NIHAR RANJAN RAY: Since 1 am. 
the last speaker I have one advantage. I have 
not to repeat the points that have been already 
made and made very well. I would only add 
my personal opinion since the Minister wants 
to have an opinion of this House about this 
question of personality test. The personality 
test is an untested test. That is, experimentally 
speaking, neither the United States nor the 
European world, that have been going on 
experimenting with this personality test, have 
come to the end of it anri they are not even 
sure whether it is » genuine objective test. By 
its very nature, personality test has a certain 
subjective element in it. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : You have just time to 
mention your points, not to develop them. 

DR. NIHAR RANJAN RAY: I would 
suggest that it would be good enough to have 
an interview, call it viva voce test if you like, 
to find out certain aptitudes, abilities and 
tendencies of a candidate. But it is not good 
to call it a personality test. I would agree with 
Mr. Sapru who suggested that 400 marks for 
personality test is certainly a little too much; 
it should be brought down to not more than 
200. 

My second point is about the choice of 
experts in services other than the all-India 
executive services, whether it is I.F.S., I.P.S. 
or I.A.S., I mean technical services. In the 
choice of experts for technical services, I am 
rather afraid that experts are not chosen—I 
should like to cite a few examples but I would 
not like to take the time of the House—with 
considerable thought, and often these 
selections of experts are limited to a very 
narrow geographical limit, Delhi and the 
adjoining 
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regions. These regions are certainly the crown 
of India, I do not object. But these regions do 
not hold the monopoly of experts. So when 
they choose their experts, they should give a 
little more thought to that point. These are the 
two points that I would make. 

The third one is that time has come when it 
would add some grace to the Union Public 
Service Commission to have a woman as 
member. 

SHRI R. M. HAJARNAVIS: Mr. Vice-
Chairman, Sir, it shall be my pleasant duty to 
convey to the Union Public Service 
Commission the appreciation, on behalf of 
this august House, expressed by so many hon. 
and distinguished Members of this House of 
the work done by the Union Public Service 
Commission. Together with it I shall also 
convey to them the various valuable 
suggestions which have fallen from the 
honourable sneakers this morning.   I will 
recount them. 

One of them, of course, was by Mr. Kureel 
saying that if it is found out that the 
candidate, otherwise qualified, otherwise 
intelligent, is unable to express himself in 
English, questions mav be asked in other 
languages including Hindi. For what it is 
worth I shall certa'nlv convev it to the mem-
bers of the Union Public Service Com-
mission. 

Then it has also been suggested that the 
information about the various posts which are 
vacant should be broadcast in the educational 
institutions or in the technological institutes in 
which the candidates are trained or likely +0 
be emnloved. That suggestion. Sir. was made 
bv Mr. Mani and Mr. Dahvabhqi PaM. I shall 
certainly reauest the Union Public P*rvice 
Commission to give a thought to that also. 
Now that wo have manv educational 
institutions snread all over tbe coun-trv, it 
would be easv for the Union Public Serviee 
Commission to have a list of all these 
institutions. Advertisements are sent in the 
newspapers though all the newspapers may 
not be 

covered. Therefore, I would certainly request 
the Union Public Service Commission to 
consider this very valuable suggestion also 
whether they ought not to send certain notices 
to the public exhibited on the notice boards of 
these institutions. 

Then, Sir, there is another suggestion, and 
coming as it does from a Member with 
personal experience it ought to be given the 
weight it deserves. I think I should express no 
opinion on it since the hon. Member had some 
experience as a member of Ihe U.P.S.C, 
himself. He suggested that disciplinary action 
cases should go to the courts. Of course, they 
cannot go to the courts. Unless the matter 
constitutes an offence or what is complained 
of is civil injury it cannot go to either criminal 
courts or to the civil courts. But if he thinks 
that for disciplinary matters the Union Public 
Service Commission is not a satisfactory 
authority to deal with them, that suggestion, 
coming as it does from a Member wi*h 
experience, will certainly renuire examination, 
but then what will have to be substituted is an 
administrative tribunal. 

I will deal with the point made by Mr. 
Khobaragade who suggested that the U.P.S.C, 
seemed to have imposed different 
ounishments for the same kind of offence. 
Now, he is a lawyer and he knows that in the 
same tvpe of cases, two courts come io 
different conclusions. Even the same court 
may find a distinguishing feature or mav not 
find a distinguishing feature, vet may come to 
different conclusions. That hannens. T would 
so on to suggest that if it is possible for one 
authority to come to different conclusions in 
resnect of a similar matter then how natural it 
is that if two different authorities are 
considering the same matter, they come to 
different conclusions? 

Smi B. D KTTOBARAGAOT: May T 
request the Minister +o give us certain facts 
regarding these cases becaus,.-, ir. one case it 
is only one examination'' In other cases the 
other candidate is 
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[Shri B. D. Khobaragade.] debarred for 

five years. After five years he will be 
disqualified because he will be over-age. The 
whole question of his future career and his 
life is involved. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : Mr. Khobaragade, you 
had your say. 

SHRI R. M. HAJARNAVIS: What I suggest 
is, where a question of imposing disciplinary 
punishment comes, then it is apparent that 
there are about 10,000 cases in which we have 
agreed with the U.P.S.C. In ona we differed. It 
is possible that in respect of the same matter 
when two persons, two entities are 
considering the same matter, they may not 
always reach that identical conclusion. That is 
why we have different judgements from court 
to court or within the court itself. Appeals are 
allowed and even in the highest courts we nnd 
that there are judges who give dissenting 
judgments. That happens but no one accuses 
the man who dissents of any mala fides or any 
ulterior motive. Each works according to his 
own conscience and the fact that out of so 
many cases the Government have, in their 
conscience, thought it flit to differ in only one 
case, shows what high regard they pav to the 
judgment of the U.P.S.C. 

Then I will deal with the point he made 
about the Scheduled Caste and Scheduled 
Tribe candidates. I expected him to be a little 
generous and to express his happiness that 
during the last two or three years the condi-
tion is  steadily improving. 

SHRI B. D. KHOBARAGADE: I thanked 
the members of the U.P.S.C.   .   .   . 

SHRI R. M. HAJARNAVIS: He does not 
mention that we seriously considered this 
matter and we found out as to why the 
Scheduled Caste candidates or the Scheduled 
Tribe people who are endowed with as good 
an intellect, as good a brain-fower as 

any others—God has not created any 
difference between them and others— why is 
it that they were unsuccessful and when it was 
found that one of the ways in which the 
inequality which arose out of the social condi-
tions which prevailed down the centuries, one 
of the ways in which the social inequalities 
could be connected was that they ought to 
receive some kind of preliminary training. 
Therefore, we started a training institute at 
Allahabad. The experiment has been 
eminently successful. It has encouraged us 
and we have now this year started a school at 
Bangalore and we will certainly provide for 
other schools if found necessary. 

Shri Khobaragade forgot to mention that 
the Report of the Scheduled Castes and 
Scheduled Tribes Commissioner is also on 
behalf of and part of the Government. The 
Government's responsibility is contained in 
article 335 which says that consistent with the 
maintaining the efficiency of the services. 
That also is one consideration. That has to be 
balanced with the uplift of the backward 
section, the weaker section. Those two things 
have to be balanced against each other. If we 
find that as the Supreme Court Judgment says 
that all appointments should go to the 
Scheduled Caste people or the Scheduled 
Tribe people, though on merit they do not 
deserve, the considerations of efficiency 
would be completely overlooked and we 
would be giving undue weight to one of the 
factors as against the other balancing factor. 
These things have to be weighed with each 
other. 

SHRI B. D. KHOBARAGADE: May I 
submit .   .  . 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY):   There is no time. 

J 
SHRI R. M. HAJARNAVIS: That is I why 

we are giving the deepest thought I to the 
judgment of the Supreme ! Court. I will assure 
the House that we  are     aware of our    
obligations, 
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namely, the judgment of the Supreme Court 
is the law of the land. It has to be given effect 
to but the question is how best to give effect 
to it so that the law of the land is maintained 
and efficiency is maintained, if it is not 
enhanced, and also the weaker section get 
their rightful place in the administration and 
in the social life? This is something which is 
a duty of which we are constantly aware of, 
and to which we are addressing    ourselves. 

As I said, apart from the suggestions we 
receive from hon. Members of this House who 
belong to the Scheduled Castes and the 
Scheduled Tribes, we ourselves have our own 
organisation. The Commissioner for the 
Scheduled Castes and the Scheduled Tribes 
brings to our notice every case which is worth 
mentioning, things which will escape notice 
because it is not something which will be 
generally known. Every case is detected and 
reported to us so that the Government as a 
whole, T submit, are aware of their 
responsibilities in the matter and are also 
responsive. As I said our experiment in 
Allahabad has been very successful. Such 
inhibitions that the members of the Scheduled 
Castes and the Scheduled Tribes imtiallv 
suffered from, probably, are worn off as a 
result of the training and success in the 
competition. One of the ways in which this 
could be donp would have been to lower the 
standard, to have a separate examination but 
then that would have created or that would 
have been a disaster for tho Scheduled Castes 
and the Scheduled Tribes personnel who 
entered the services. Thev would alway* have 
been conscious of tbe fact that they had come 
into the services as a result of an inferior test. 
Thev would not have the confidence of hwjng 
competed with tbe rest of us. I am aulte sure, 
in ten years* time, memhers bavins thp same 
abilitv as Mr. Khobaragade, will discard these 
and will =av that this is not necessarv at all 
and not only they will come in the percentage 
but exceed the percentage. 

SHRI B. D. KHOBARAGADE: They will 
be the first to discard reservation   .   ,   . 

(Interruption) 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : You have to proceed to 
the other points, Mr. Hajarna-vis. 

SHRI R. M. HAJARNAVIS: I for one, have 
no doubt in the matter at 
all. 

Then Mr. Pallai asked about pensions for 
the members of the Commission. I regret to 
say that we have not much progress to report 
since the matter was mentioned in the House 
last time, but certainly, it is under 
consideration and we hope to decide it in a 
manner which is consistent with the dignity 
of the U.P.S.C, member? and the merits of 
the case. 

Then points have been made about 
recruitments cancelled. Now it often happens. 
We make a large number of recruitments. 
What happens is this. The process is this. 
There is a post, that post is to be rilled m. 
Then we set out what we consider should be 
the qualifications of *hs person who should 
be appointed to that post. We send that to the 
U.P.S.C. The U.P.S.C, examine it very 
carefully -md find out whether the 
qualifications.are such that on the satisfaction 
of those qualifications, if a person is chosen, 
he will be able to discharge his duties. If they 
think tbat the qualifications are not suitable, 
then they write back saying that the 
qualifications should be changed. That is 
done. Then the advertisement goes forth. The 
advertisement must give enough time. It must 
receive enough publicity. It must go to the 
areas crom which the recruitment is likely. 
Otherwise there will be a criticism that it is 
not given enough publicity. That takes time. 
Now it sometimes happens tbat while all this 
going on. there is a reorganisation in the 
particular unit because there are other 
considerations like economy, reorganisation, 
modification, etc. and then it is found out that 
the post need no longer be filled.   Now, js 
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we have found as a result of the examination 
that the recruitment is no longer necessary, 
ought not the proposed recruitment be 
cancelled? Such things happen. Everywhere 
they happen. Life is not a machine. It is not a 
Rolls Royce machine in which one part fits in 
exactly with the other part. 

5 p. M. 

SHRI AKBAR ALI KHAN: But it should 
be the exception. 

SHRI R. M. HAJARNAVIS: They are 
exceptions. Find out how many such cases 
there are. There will be less than even 1 per 
cent. 

Then I come to the question of delayed 
appointments. In Ihe case of delayed 
appointments what happens is this. After the 
appointment is approved by the U.P.S.C, they 
have got a medical examination and in many 
cases the man wants a second medical 
examination. The first Medical Board often 
finds the man not medically qualified and 
then he asks for a second Board. So, a second 
Board is given. I know of cases and I have 
myself received representations about it. I am 
very very sympathetic to them and if the man 
has passed the examination and if he is 
qualified, I give him another opportun'ty. to 
go before another Board.    So that takes time. 

Then there is another important con-
sideration. We have got to verify the 
antecedents of the person, because the 
Government cannot escape the responsibility 
of finding out whether the person who is 
appointed is. from the security point of view, 
a desirable person to be appointed. That is a 
responsibility which can never be escaped bv 
any State, including the States which Shri 
Rashunatha Reddy holds in high regard. So 
that verification takes some time. Often it 
also happens that tbe first report requires fur-
ther examination. Tt is not as if the first 
report is good and shows thai there is nothing    
aga'nst    the    man 

Often it may happen that the report is adverse. 
So when the report is an adverse one, we have 
got to go further into it to see that somebody 
is not committing a mistake. After all, first 
impressions may be erroneous. We have to 
examine it fully until we are satisfied that the 
man is a definite security risk. What his 
relations are, what their opinions are, we do 
not care. The only question we consider is 
this: Whether the man's appointment is likely 
to involve the State in some kind of security 
risk and then, of course, we discharge our 
duty by not appointing him. But in many 
cases like this there are various factors which 
take time. In a particular case there may be 
negligence. I am not saying that we are all 
infalliable, that we never commit a mistake. 
Tt may be negligence, not something 
deliberate, but it may be something else. 

SHRI AKBAR ALI KHAN: You cannot 
rely only on police reports. 

SHRI R. M. HAJARNAVIS: NO, Sir, not at 
all. No man's character should be taken away 
on account of some scrappy information. 
Therefore, these things sometimes cause 
delay 

One particular case which Mr. Bhar-gava 
had in mind was a case relating to tha Delhi 
Municipal Corporation over which our 
authority is extremely limited. They asked the 
U.P.S.C, to do it. It is not something required 
by the Constitution. It is something under the 
Delhi Municipal Corporation Act. The report 
is there and they have done it. OUT 
responsibility in tbe matter is extremely 
limited and we do not interfere with the 
autonomy or the management of the U.P.S.C. 

Before I come to deal with the question 
personally tests, I would like to make a few 
observations on some other points. There was 
a certain question raised by Mr. Bhargava. T 
hnve alreadv dealt with the point about the 
decision of the Supreme Court. Then the hon. 
Member said that though one and a half years 
have 
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passed, no panel of the left-overs of tne 1959-
60 examinations lias been made public and so 
candidates have been denied their "right" and 
"justice." As regards this, the position is like 
this. The provision to include the left-overs in 
a select panel was included in the C.S.S. 
Rules, 1962 promulgated on 28th September, 
1962. The provision is that there will be a 
select list which will, for a period of five 
years from 1-10-1962, consist of 

(i) Assistants   approved   on   the basis 
of seniority, 

(ii) Successful candidates of    the limited    
departmental examination of the 
relevant year; and 

(iii) Those included in a panel prepared 
out of left-overs of 1959-60 
examinations, all in equal numbers. 

So all these three streams would join together 
to fill the vacant posts. The left-overs of 
1959-60 examinations, therefore, would find 
place in such a panel which can, however, be 
issued only after the limited departmental 
examination is held and recommendations are 
received from the U.P.S.C. This procedure 
will be followed during the five-year period 
mentioned earlier, in respect of the 
examinations to be held from 1963 onwards. 
There is not likely to be any curtailment of 
this facility given to the left-overs. 

It needs to be clarified that the exa-
minations oi 1959-60 were competitive 
examinations and, therefore, no right as such 
accrued to the candidates who obtained a 
certain percentage of marks. It is only as a 
matter of concession that it was agreed to 
accommodate some of them during the five-
year period mentioned  earlier. 

Another question was raised as to why a 
limited departmental examination is being 
held if there are no vacancies. There -nay be 
no vacancies now, but by the time the results 
are out and the panel is formed, it is not 
unlikely that   the    present    surplus 

would have been absorbed. Moreover, a good 
principle once enunciated should continue to 
be followed, even if tnere are some tempoiary 
difficulties in the way. 

As regards Mr. Bhargava's question about a 
certain examination which was announced to 
be held and then cancelled, the reason why it 
was cancelled was that a certain wording of a 
pare of the notification relating to the 
examination, as adopted by the U.P.S.C, was 
considered unconstitutional at a late stage. 
That does not, however, take away any of the 
concessions given to the left-overs. The 
procedure which I have already referred to 
will be followed and I do hope that this will 
allay all the apprehensions that have been 
expressed in this behalf. 

I may inform hon. Members that the 
languages which are^open for examination 
are—Mr. Mani" raised the point and he is not 
here now—Arabic, Chinese, French, German, 
Latin, Pali, Persian, Russian, Sanskrit and 
Spanish. For the Indian Foreign Service only 
and for no other service, the candidate will 
have to select any two of the languages. 

That brings me to the question of 
personality test. As I said, this is a very 
important question, complex question, a 
difficult question to solve It is possible to 
contend that 400 marks is too large a 
percentage of the total marks. But no one has 
suggested and no one can suggest, that a man 
can be appointed to a responsible post 
without being asked at least his name, his 
father's name and without seeing how he 
talks. I do not know whether even if the party 
to whinh my hon friend, Shri Raghunath 
Rpddy, belongs comes into power .   .   . 

SHRI K. V. RAGHUNATHA REDDY: I am 
sorry the hon. Minister is mistaken. I do not 
belong to any party. I am an independent 

SHRI  AKBAR  ALI  KHAN:    He  is an 
independent   supported by others. 
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SHRI K. M. HAJARNAVIS: Well, that 

makes my position very much easier. If my 
hon. friend is appointed to a committee and 
asked to recommend any person to a 
responsible post, I doubt whether he would 
appoint tlie man merely on the result of a 
written examination, without asking him a 
few questions and without seeing him. 

SHRI K. V. RAGHUNATHA REDDY: I do 
not know whether the h^a. Minister has 
properly ur.dersio'.'d me. He does not seem to 
havt undei stood my point.   I suggested that . 
. . 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : The hon. Minister has not 
yielded. 

SHRI R. M. HAJARNAVIS: I know. I will 
deal with the point raifed by the hon. 
Member. Mr. Arora al*o mentioned that 
point. I do not at al.' agree with tlie two hon. 
Members. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): How much longer longer 
will you take? 

SHRI R. M. HAJARNAVIS: In another five 
minutes, Sir, I will finish. 

I wiH now deal with Dr. Ray's ob-
servations, Sir. Hu spoke about the United 
States of Ameri'.a and other countries and 
sair1 that there they are having no interviews 
for the candidates. I am not familiar as to how 
the higher posts are filled in the U.S.A. But I 
don't think that a person can possibly be 
appointed without even one personal 
interview. I don't think that can happen. I 
know definitely that in France and in England 
the personal interview forms a very important 
basis of selection of candidates to the higher 
posts. In France, after a stiff written examina-
tion, the person goes before what is called a 
"Jury" and each member of the Jury 
interviews the candidate and the impressions 
of the Jury are conveyed to the appointing 
authority. In England, there are two methods. 
There is method No. I which consists 

of a written examination which is somewhat 
on the lines of the Indian Civil Service 
Examination and a shorter interview and there 
is method No. II which is almost wholly 
interview. There is an interview for two and a 
half days. Some people refer to it derisively as 
week-end parties or household parties but 
there is a very intense interview. A 
psychologist is present and this goes on for 
two and a half days. The candidate is asked 
all sorts of questions, asked to solve all sorts 
of problems. "There is an imaginary island 
which has no food." Or, "There is this water 
problem. How are you going to solve it?" His 
capacity to deal with a situation is tested and 
for the selection for the Foreign Office, I find 
that method No. II is used, not method No. I. 
It has not been seriously suggested but to sug-
gest that the interview should be completely 
eliminated, it is of no use. I think, to go 
against the experience which we have gained 
and which has been gained elsewhere. 

I would now refer to the point which Mi-. 
Arjun Arora made, to which Mr. Raghunatha 
Reddy also made reference, that unless the 
candidate is discovered to have a complete 
faith in socialism, he should not be entrtain-
ed. What exactly is meant by socialism is a 
question on which there may be more than 
one opinion. What I think is socialism may 
not be Mr. Raghunatha Reddy's socialism. 
That would be a different matter, but what I 
would look for in a man, is not his outlook, 
but whether he has the capacity for analysis, 
whether he has an open mind. Ours is a strong 
libertarian tradition. We do not believe in a 
particular 'ism', that in a particular book and in 
a particular philosophy is contained the ul-
timate wisdom of the world. If he is a 
socialist, if he professes to be a socialist, I 
would certainly ask him to explain the basis 
o* his socialism, how he arrives at his 
reasoning. If every step of his reasoning 
appears to be plausible, appears to be true, 
logically correct, the data is assumed,   then I 
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will certainly appoint him to an important 
post, but if he merely repeats slogans as some 
of the people with whom Mr. Raghunatha 
Reddy may be associated, without 
understanding the real content, without the 
real conviction in their mind, in my opinion, 
he will not be fit, even though he may loudly 
profess in socialist doctrines in which I 
honestly believe. I think it should be a 
reasoned belief, a belief to which you come 
after a great deal of examination and analysis. 
I am afraid, therefore, I cannot agree with the 
hon. Member. 

Again, Sir, I express my gratitude to the 
hon. Members who have expressed such a 
deep appreciation and understanding of the 
work of the Union Public Service 
Commission. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): YOU have to state briefly 
what you want 

SHRI B. D. KHOBARAGADE; I had 
referred in my speech to the problems of 
promotion. The policy regarding promotions 
was formulated by the Home Ministry and 
circulated to other Ministries. I referred in my 
speech to the two or three .  .  . 

THE   VICE-CHAIRMAN    (SHRI   M. 
GOVINDA REDDY) :    What is the point you 
are making? 

SHRI B. D. KHOBARAGADE: In the other 
House, Shri Jagjivan Ram also made a 
speech. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): YOU have said all that.   
What do you want? 

SHRI B. D. KHOBARAGADE: What is the 
policy of the Government? Shri Jagjivan Ram 
spoke and mentioned about this thing. I just 
want to know from the hon. Minister the 
policy of the Government, what it is. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : He has already replied to 
that. 

The House stands adjourned till 11 A.M. 
tomorrow. 

The House then adjourned at 
fifteen minutes past five of the 
clock till eleven of the clock on 
Thursday, the 19th September 
1963. 
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